202 2025-PB R

BENCH, NEW DELHI.

1. That an Original Application NO. 30/2025 (CZ) (0.A. No. 57/2025-
PB) was filed before Hon’ble NGT wherein the Hon’ble Tribunal has
passed an order dated 12.02.2025 and constituted a Joint
Committee consisting:-

.. One representative from the District Collector,
Bikaner/Jhunjhunu.
ii. One Representative from Rajasthan State Pollution
Control Board,
The Hon'ble Tribunal directed the aforesaid Committee to visit the
site and submit the Factual and Action taken report within in two
weeks. The State Pollution Control Board will be the nodal agency
for coordination and logistic support.
2. That in pursuance to Order dated 24.03.2025, District Collector,

Jhunjhunu appointed SDM, Khetri, Jhunjhunu and State Pollution



as the grievance of the complaint mentioned in Hon'ble Tribunal’s
order need scientific opinion of DGMS.

6. That the complainant has informed the committee members
regarding the cracks in houses due to heavy blasting however, as
per Patwari Halka report & Revenue record, these houses are far
away from the mining lease (about 175 meter) and the land title
comes under Banjar-2.

7. According to Tehsildar, Khetri, Modi Pahari comes under Gair
Mumkin Pahar as per Revenue Record, and not under Charagah
type.

8. That District Forest Officer, Jhunjhunu has submitted that Lease
M.L. no. 20/04, village: Modi(Gorir), Tehsil: Khetri, Jhunjhunu is
situated 2500 meter away from nearest forest area.

9. The In-charge Scientist, Ground Water Department, Jhunjhunu has
submitted that there was no decline in the ground water level
observed since last five years as per Pizometer reading.

10.Different types of buildings viz Aganbadi, Balaji temple, Sports
ground, Johad, Meodi 1llakhar Dam, Crematorium etc. doesn’t fall

under prescribed distance limit as per AME, Mining Department and

Patwari Halka report
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activity carried out by the Project Proponent. The Committee also
took photographs of the site inspection which are annexed along
with Joint Inspection Report. A copy of the Joint Inspection Report
dated 28.03.2025 along with Photographs is submitted herewith

and marked as Annexure-3.

. That the Project Proponent has Environment Clearance from DEIIA
dated 16.12.2016 and reappraisal done by SEIIA, Rajasthan and EC
was granted on dated 20.09.2024. Thereafter, Rajasthan State
Pollution Control Board issued Consent to Operate on 20.05.2024
for the period 17.03.2024 to 28.02.2028 in favour of M/s Ashok
Kumar Sharma for 1.0 Hectare, Mesonary stone with capacity of
196725 TPA.

. That the DGMS issued permission for Heavy Earth Moving
Machinery with deep hole blasting vide its letter dated 28.01.2025.
Earlier vide letter dated 24.03.2025 & 25.03.2025 Directorate
General of Mines Safety (DGMS), Ajmer(Region-2) was requested to
be part of joint inspection on 28.03.2025 however such request was
declined telephonically by DGMS as he is not part of Joint committee
constituted by order of Hon'ble Tribunal. That the DGMS was again

requested vide letter dated 28.03.2025 to inspect and submit report
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Control Board appointed Regional Officer, Sikar. A copy of the
orders are submitted herewith and marked as Annexure-1.
. That, thereafter, it has been decided that a Joint Inspection should
be held by the Joint Committee and concerned departments as
under:-
i.  District Forest Officer, Forest Department, Jhunjhunu.
ii.  Mining Engineer, Jhunjhunu.
iii. Ground Water Scientist in Charge, Ground Water
Department, Jhunjhunu.
iv.  Executive Engineer(Exn.), Water Resource
Department, Sikar,
v. Directorate General of Mines Safety (DGMS),

Ajmer(Region-2).

In pursuance to aforesaid decision, a Joint Inspection was held on
28.03.2025 vide letter dated 25.03.2025 (Annexure-2). Prior to
aforesaid Joint Inspection proper acknowledgement/information
had been given to the applicant Sh. Maniram Saini telephinically. It
is further submitted that, thereafter, a Joint Inspection was held on
28.03.2025 in presence of complainant and it was observed during
inspection that in proposed site M.L. no.20/04, Village: Modi(Gorir),

Tehsil: Khetri, District: Jhunjhunu, there was no mining or blasting



11.That Assisstant Mining Engineer, Jhunjhunu has submitted his
factual report dated 28.03.2025 along with entire detail of Mining
lease.

12.The Executive Engineer(Exn.), Water Resource Department, Sikar
has mentioned in their Joint inspection Report that the Modi-
Illlakhar Dam has not been damaged by blasting operation and
further they have opined that opinion from blasting Expert is
needed to reach final conclusion.

13.That another similar case was registered as 0.A. No. 46/2020 (CZ)
wherein same complaint was made related to similar site Modi

Pahari, which was disposed on 14.10.2020 (Annexure - 4)

Joint inspection Report is being submitted for kind persual of

Hon’ble Tribunal.

/‘-‘/.g-“
(Mukesh C Fﬁ‘ ' Savita)
SDNEHRAELH LEGK ) Regional Officer,

foen Reghertal Gifoar
Shivsingh pura Housing Board SIKAR 332001
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1. Regicnal Officer, Ragional Office. Rajasthan State Poliution Conirel Board, Sikar is appointed as QIC on behalf of RSPCB
(respondent ne, 2) with the direction to prepare the parawise factuzl report, contact the counsel of the State Board and get
the drefl reply/documents prepared so that same may be filed with approval of compatent authority before the Hon'ble
NGT(CZ) Eench, Bhopal. Furiher, you are directed to discharge the duties of the Officer In-charge 25 prescribed under rule
233 of the Rajasthan & Legal Affairs Department Manual, 1999,

2. Shri Vaibhav Thakuria, Advocate, 203, A-7, Royal Abode, Vijgypath, Tilak Nagar, Mobile No. 7017975501 with the

1o, act and plead before the Hon'ble NGT(CZ) Bench, Bhopal on behalf of RSPCE. You will be paid fee as per RSFCE office
order dated 05.03.2020, : :

Member Secretary , te

Signature

Digitally signed by da Pratap
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Jtem No. 03 (Bhopal Eench)

BUNAL

FORE THE NATIONAL GREEN TRI

oE PRINCIPAL BENCH, NEW DELHI
(Through Video Conferencing)

Original Application No.45/2020(CZ)

Ranveer Singh Maan & Ors. Applicant(s)

Versus

State of Rajasthan & Ors, Respondent(s)

Date of hearing: 14.10.2020

CORAM: HON'BLE MR.JUSTICE SHEO KUMAR SINGH, JUDICIAL MEMEER
HON’BLE DR. SATYAWAN SINGH GARBYAL, EXPERT MEMEER

For Applicant(s): Mr. Prashant Singh, Advocate

For Respondent(s) Mr. Shoeb Hasan Khan, Advocate
Mr. Rohit Sharma, Advocate

ORDER

1. The matter was taken up on 31.07.2020 and this Tribunal observed as

follows:-

I. The issue raised in this application s illegal mining and it is alleged
that the lease holders of mining are adopting a system of ‘deep-hole
blasting’ and with the use of heavy earth moving machinery’ at Gorir
Masonary Stone Mine for mining activities which was situated at the
Hill ie. the natural wall of the Modi-llakhar Dam and are not only
violating the guidelines but are also causing irreparable damage to the
Modi-llakhar Dam. That if the illegal nuning is not stopped then this will

©  cause a distortion in the structure of the natural boundary of the Modi-
llakhar Dam and during the heavy rainfall Modi-llakhar Dam will not
protect the downstream area from any potential hazard and the sole
Purpose of constructing the Modi-llakhar will be vitiated.



2. It is alleged that the Sub-Divisional Officer Khetri, District Jhunjhunu

has also informed the matter to the District Collector, Jhunjhunu and
inquiry was conducted.

3. The issue involved in this application is serious in nature and involves
environmental matter,

4. Issue notice to the respondents, Returnable within three weeks.

5. Service of notices, summons and pleadings etc. have not been possible
during the period of lockdown because this involves uisits to post
offices, courier companies or physical delivery of notices, summons and
pleadings. We, therefore, consider it appropriate to direct that such
services of all the above may be effected by e-mail, FAX, commonly
used instant messaging services, such as WhatsApp, Telegram, Signal
elc. However, if a party intends to effect service by means of said
instant messaging services, we direct that in addition thereto, the party

must also effect service of the same document/documents by e-mail,
simultaneously on the same date".

6. The applicant is directed to provide the mobile WhatsApp no. and email
address of all the respondents, if possible and applicants and
respondents are directed that at the time of filing the application or
reply, the party concerned has to provide WhatsApp no. and email I.D.
so that the summons and notices may be served immediately for
compliance and for further disposal and proceeding of the case.

7. Applicant is directed to provide copy of the application and relevan:
documents to the respondents within three days.

8. Applicant is also directed to take necessary steps for service to the
respondents by both ways and also on available email.

9. Respondents are directed to submit their reply within four weeks by

email at judicial-ngt@gov.inpreferably in the form of searchable PDF/
OCR Support PDF and not in the form of Image PDF.,

10. We deem it just and proper to call a report on the maiter in issue in
present application, from a Joint Committee consisting of:-

fij  Collector Jhunjhunu .
(i) Executive Engineer Mining, Sikar
(iiif Madhya Pradesh Pollution Control Board

11. The Committee is directed to visit the place and s!.cbrm'z the action
taken report within three weeks. The State PCB will be the nodal
agency for coordination and logistic support.




12, The report in the matter be filed by the Committee by e-mail
at judicial-ngt@gov.in preferably in the form of searchable PDF/ OCR
Support PDF and not in the form of Image PDF.

13. Applicant is directed to supply the required documents and copy of
the application to the members of the Committee within three days.

14. Listiton 31.08,2020."

In compliance thereof, the Joint Committee submitted the report which is

as follows:-

3. That Assistant Mining Engineer, Jhunjhunu has submitted his
factual report dated 14.09.2020 along with entire detail of Mining
leases. The details given by them 40 mining leases were allotted, out
of them 11 mining leases (ML No. 484/06, 50/05, 21/04, 554/05,
19/04, 252/05, 20/04, 532/06, 249/05, 91/03, 92/04) has been
cancelled and remaining 29 mining leases are existing out of them 9
mining leases (ML No. 193/97, 24/04, 28/04, 18/04, 311/06,
453/04, 587/05, 37/03, 92/03) are in operation.

4. That Executive Engineer of Water Resources Division Sikar has also
submitted his factual report dated 06.10.2020 and mentioned that
Modi-Nakhar Dam has not been damaged by mining and blasting
operation.

5 That, thereafter, it has been decided that a joint inspection should be
held by the joint committee and concern departments as under-

' 3 Additional District Collector, Jhunjhunu (nominated by
the District Collector Jhunjhunu).

2 Executive Engineer Mirung, Sikar

3 Regional Officer, Rajasthan State Pollution Control Beard,
Sikar.

1. Executive Engineer Water Resources Department Sikar

5. Ground Water Scientist, Ground Water Department,
Jhunjhurnu.

In pursuance to aforesaid decision a joint inspection was held on
21.09.2020. Prior to aforesaid joint inspection proper
acknowledgement/informaticn has been given to the Applicant Shri
Ranveer Singh Maan through SMS and Mobile Conversation. It is
further submitted that, thereafter, a joint inspection was held.:'n
presence of applicant and it was observed that there are 40 Minmg
Leases sanctioned in aforesaid mining lease area in which 1!
mining leases have been cancelled by Mining Deparrment.. There was
no mining activity or blasting observed durning inspection. It was

3



observed that there was not an
Dam. There was not any deposit
also observed that there was no

3. The respondent no. 1 and 3 hasg submitted the reply in which it ig
submitted that the mining leases were granted in accordance with the
procedure and guidelines issued from the MOEF & CC from time to time

= and there is no illegality in issue of environmental clearance or anyway

respondents are not involved in illegal mining and it has been supported

by the report submitted by the joint committee. In light of the report of

joint committee there is no need to mention the details of reply.

' ! 4. In light of above report, nothing has been reported with regard to the

illegal mining or with regard to the damage of dam.

5. In light of above report, no further action is required on part of this
Tribunal and there is no environmental damage.
6. Accordingly, the original application is finally disposed as no order to

cost.

Sheo Kumar Singh, JM

Dr. S.8.Garbyal, EM

JG
Original Application No.46/2020(CZ)
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File No.: RJ/24/SEAC2/MIN/R.EC/0225
Government of India
Ministry of Environment, Forest and Climate Change
(Issucd by the State Environment Impact Assessment
Authority(SEIAA), RAJASTHAN)
kkk

Dated 20/09/2024

Shri Ashok Kumar Shnrrna Shn Ramavatar Mcc] Shri Vwck Singh Khichar

% ASHOK SHARMA
R/o- 1036, Rani Sati Nnga.r, Ajml:r Road Dlstnct- Ja.tpur (Raj.) , JATPUR, RAJASTHAN, , 302001
ashokBOBIB@gxnati com_ ! .

Subject: Grant of prior Bnnronmenia.l Clcarmoe (EC) to t!le pmposed Mmmg Prq)ect under the provisions of
EIA Nub.ﬁmhon 2006~regardmg _ :

SirMMadam, i .. : --. : i ‘
This is in reference ‘to your ~application . sul_:-milted to SEIAA vide proposal number

SIA/RI/MIN/473730/2024 dated 30/05/2024 for grant of prior Environmental Clearance (EC) to the
project lmdc:' the prowswn uf thc EIA Notifi ml.mn 2006-and as amended thereof.

ey

3 2 Thc pa.rﬂcu]ars of the propoall masbc:uw

= Ak

LA™ _(i)EC:ldeﬂ“_ﬁﬂ.iti"ﬂ No. ;= EC24C0108RI5427305N - _' e

|\ (i) FileNo: = = M2 4 ¢ IRIDASEACYMINRECAZS

| (iil) Clearance Type ' . _ - MlmngECUnderSHa
(iv) Category . ' B2

) Projectfm:llvit}r htluded Schednle No. ' 1(a) Mmmg of minerals
s, =5 Proposal For Reappraisal of Earlier Granted EC By
DEIAA,  Jhunjhunu,  (Raj.). Vide Letter No.
FO/DEIAA/DEAC/Project/Cat. 1 (a)B2(EC)2016/1599-
% 1612 date-16/12/2016 With Production Capacity : -
(vil) Name of Project [96725TPA, of Existing Masonry Stone Mining
Project, M.L. No.20/04, Arca- 1.0Ha. (Govt. Land),
Near Villuge- Modi (Gorir), Tehsil- Khetri, Dist.-
Jhunjhunu(Raj.) of Shri Ashok Sharma S/o Shri

Suryabhanu Shastri,
(ix) Locution of Project (District, State) JIHUNJHUNU, RAJASTHAN
(x) Issulng Authorlty SEIAA

(xii) Applicabllity of General Conditions No
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Annexure |

Standard EC Conditions for (Mining of mincrals)

1. Statutory Compliance

S.No

EC Conditions

1.1

The Environmental clearance shall be subject to orders of Hon'ble Supreme Court of India, Hon’ble
High Courts, NGT and any other Court of Law, from time to time, and as applicable to the project

1.2

The project proponent shall obtain forest clearance under the provisions of Forest (Conservation)
Act, 1986, in case of the diversion of forest land for non-forest purpose involved in the project,

13

The project proponent shall obtain clearance from the National Board for Wildlife, if applicable.

1.4

The project proponent shall prepare a Site-Specific Conservation Plan & Wildlife Management Plan
and approved by the Chief Wildlife Warden. The ru;onn_mndalions of the approved Site-Specific
Conservation Plan / Wildlife Management Plan shall be implemented in consultation with the State
Forest Department. TThe implementation report shall be furnished along with the six-monthly
compliance report (in case of the presence of schedule-I species in the study area). .

1.5

The projc;t'proprd_t_lent shall obtain Consent to Establish '}";Dpcraté't'mder the prbvisibns of Air
(Prevention & Control of Pollution) Act, 1981 and the Water (Pn:w:riii?u_& Control of Pollution)
Act, 1974 from the concerned State pollution Control Board/ Committee. .

The project propnnenl_sh;tll ubbtain.tllic: necmaq.r pc;mmmcm from the Central Gromd Water
Authority VRS A

1.7

Solid/hazardous waste generated in the mines negl; to addressed in aocootﬂance to the Solid Waste
Management Rules, 2016/Hazardous & Other Waste Management Rules, ’3%0'16. L

1.8

'Pu'missiop"i:;f power supply to be taken from ifie concermed numuri{y' f

AR T

- __'._I'- e ] e'
or m power demand of

i

e
.

the project site. -

1.9

pESr

The maximum production or peak production at any gvcn wﬁl:nc “shall ;'I;Jtncecd the limit as
A - g 2

prescribed in the EC. =

Validity of EC is as per life of the mine mentioned in EC lefiét or 30 years as per EIA Notificati
5 M S g e Ty i s ¥ e 3 " u L
2006 and its mmg“.z\’_.“}“ﬁ“'i iig i_ =14 -" i as per ohfication

2. Air Quality Mo

nitoring And Mitigation Mensure

5. No

EC Conditlons

2.1

e
Alicqua{c ambient air quality monitoring stations shall be established in the core zone as well as in
the .Imllcr zone for monitring of pollutants, namely particulates, SO2 and NOx, Location of the
slal lons shall be decided based on the meteorological  daa Lupugmphi'c;i.l features and
mmmunelluully and ecologically sensitive receptors in consultation ;w'uh the State Pollution Control
loard. ({nlum u.ml»icm air quality monitoring station/stations may also be in-c;alled in addition to the
regular air monitoring stations as per the requirement and/or in consultation ‘wi(h the SPCBH

—
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S.No EC Conditions

The Ambicent Air Quality monitoring in the core zonc shall be carried out to easure the Coal
Industry Standards notified vide GSR 742 (E) dated 25th September, 2000 and as amended from
22 time to time by the Central Pollution Control Board. Data on ambient air quality and hcavy metals
such as Hg, As, Ni, Cd, Cr and other monitoring data shall be regularly reported to the
Ministry/Regional Office and to the CPCB/SPCB.

Transportation of coal, to the extent i permitted by road, shall be carried out by covered
trucks/conveyors. Effective control measures such as regular water sprinkling/rain gun/ Fog cannon
/mist sprinkling ctc., shall be carried out in critical arcas prone to air pollution with higher level of
23 particulate matter all through the coal transport roads, loading/unloading and transfer points.
Fugitive dust emissions from all sources shall be controlled regularly. It shall be ensured that the
ambient air quality parameters conform to the norms prescribed by the Central/State Pollution

Control Board,
. 24 Major approach roads shall be black topped and properly maintained.
ﬂ 25 PP to install solar lights along the road used for u'mSponauon of coal to avoid the accidents at night
- and also seek its maintenance..,  + - K,

The transportation of coal shall be carried out as per the provisions and route proposed in the
approved mining plan. Transportation of the coal through the existing road passing through any
village shall be avoided. In case, it is proposed to construct a ‘bypass' road, it should be so
constructed that the impact of sound, dust and accidents could be appropriately mitigated.

2.6

Vchjcul‘ar emissions shall be kept under control and regularly monitored. All the vehicles engaged
2.7 in mining and allied activities shall operate only after obtaining 'PUC’ certificate from the
authorized pollution testing centres.

Coal stock pile/crusher/feeder and breaker material transfer points shall invariably be provided with
! dust suppression system. Belt-conveyors shall be fully covered to avoid air borne dust. Side
I8 cladding all along the conveyor gantry should be mnde to avoid air borne dust. Drills shall be wet

F operated or fitted with dust extractors.

- Coal handling plant shall be cperated with effective control measures w.r.L. various environmental
2.9 parameters. Environmental friendly sustainable technology should be tmplemcuwd for mitigating
such parameters.

Adequate number of Fog canon (mist sprayer) shall be installed to reduce the impact of air pollution

&M at dust generating sources with time bound action plan.

PP should Install Wind breaker/shield arangement along the railway siding for reducing the dust

au propagation in upwind direction.

Post environmental closure third party monitoring by reputed instituted in air quality, water, land &
soil ete shall be carried out and analysed with EMP measures at regular interval. A suitable
recommendation in this regard, shall be [umished o IRO, MoEF&CC for compliance. The data
used for analysis shall be obtained from continuos AQMS, site specific water regime. Also third
party shall analyses the implementation of river diversion, meeting 1o the requirement of project
report,

2.12




3. Water Quality Manitoring And Mitigation Measures

5. No

EC Conditions

The effuent discharge (minc wastc watcr, workshop cffluent) shall be monitored in terms of the
parameters notified under the Water Act, 1974 Coal Industry Standards vide GSR 742 (E) dated
25th September, 2000 and us amended from time to time by the Central Pollution Control Board.

A2

The monitoring data shall be uploaded on the company's website and displayed at the project site at
a suitable location. The circular No.J-20012/1/2006-1A.11 (M) dated 27th May, 2009 issued by
Ministry of Environment, Forest and Climate Change shall also be referred in this regard for its

compliance.

33

Regular monitoring of ground water level and quality shall be carried out in and around the mine
lease area by establishing a network of existing wells and constructing new piezometers during the
mining operations, The monitoring of ground water levels shall be carried out four times a year i.c.
pre-monscon, monsoon, post-monsoon and winter, The ground water quality shall be monitored
once a year, and the data thus collected shall be sent regularly to MOEFCC/RO.

34

Monitoring of water quality.uﬁstrmm and downstream of river including pons, lakes, tanks shall be
carricd out once in six months and record of monitoring data shall be maintained and submitted to
the Ministry of Environment, Forest and Climate Change/Regional Office.

35

Ground water, excluding mine water, shall not be used for mining opcmﬁuns. Rainwater harvesting
shall be implemented for consérvation and augmentation of ground water resources.

3.6

The project proponent shall not alter major water, channels around the site. Appropriate
embankment shall be provided along the side of the river/nallah flowing near or adjacent to the
mine. The embankment constructed along the river/nallah boundary shall be of suitable dimensions
and critical patches shall be strengthened by stone pitching on the river front side, stabilized with
plantation 50 as to withstand the peak water pressure preventing any chaﬂ.{:g_of mine inundation.

3.7

Garland drains (of suitable sizc, gradient and length) around the critical arcas i.e. mine shaft and
low lying arcas, shall be designed kecping t least:50% safety margin over and above the peak
sudden rainfall and maximum discharge in the arca adjoining the mine sites. The sump capacity
shall also provide adequate retention period to allow Pproper settling of silt material of the surface

runofl : N

3K

The water pumped out from the mine, after siltation, shall beuuhzed -'f‘or industrial purpose viz.
watering the mine area, roads, green belt development cte. The drains shall be regularly desilted
particularly after monsoon and maintained properly .

319

Industrial waste water from coal handling plant and mine water shall be properly collected and
treated 50 as 1o conform to the standards prescribed under the Environment (Protection) Act, 1986
and the Rules made thereunder, and as amended from time to time. Oil and grease trap shall be
mstalled before discharge of workshop effluent. Sewage treatment plant of adequate capacity shall
be installed for treatment of domestic waste walter,

1o

Adequate groundwater recharge measures shall be taken up for augmentation of ground water. The

project authorities shall meet water requiszement of nearby village(s) in case the village wells go dry
due o dewatering of mine,

SIARIMINIATIT 3072024
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S.No EC Conditions

The surface drainage plan including surface water conservalion plan for the area of influence
affected by the said mining operations shall be prepared, considering the presence of any
river/rivulet/pond/lake cte., with impact of mining activitics on it, and implemented by the project
111 proponent. The surface drainage plan and/or any diversion of natural water courses shall be as per

the provisions of the approved Mining Plan/ EIA-EMP submitled to this Ministry and the same
should be done with due approval of the concemed State/Gol Authority. The construction of
embankment to prevent any danger against inrush of surface watcr into the mine should be as per

the approved mining plan and as per the permission of DGMS.

The project proponent shall take all precautionary measures to ensurc reverian/ riparian ecosystem
- in and around the coal mine upto a distance of 5 km. A revarian /riparian ecosystem conservation

: and management plan should be prepared and implemented in consultation with the irrigation /
water resource department in the state government.

~ Domestic water shall be providing to the residents/villages which are coming under the zone of
313 influence of the project due to ground water extraction by installing a RO plant with proper supply

J line and Taps within 2 years _ : e

No obselete: _toééhnoicg_ie;; for ;aéwagc treatment shall be implemented. Construction of Sewage
3.14 Treatment Plant with latest technology should be completed within 2 years and treated water shall
be reused for planm_jon. CTE and CTO of STP shall be obtained as per the norms.

4. Noise And Vibration Monitoring And Prevention A

S. No g ../ . ECConditions

Adequate measures shall be taken for control of noue levels as per Noise Pollution Rules, 2016 in
the work environment. Workers engaged in blasting and drilling operations, operation of HEMM,
ctc shall be provided with personal protective equipments (PPE) like eac plugs/muffs in conformity

4.1
with the prescribed norms and guidelines in this regard. Adequate awareness programme for users
to be condu:tod. Progress in usage of such accessories to be monitored. .. ¢
L,? ' Themnsc ]c‘vi:l: mvey. \ shall be carried out a.s-pcrl the preseri "bedgfudalmestoﬁassess st noise exposure
42 of the workmen at vulnerable points in the mine premises, and report in this regard shall be

submitted to the Ministry/RO on six-monthly basis. -« -

5. Mining Plan

5. Ne EC Conditions
5.1 5. Star Rating is mandatory to obtaine certification as per guidelines of Mininstry of Coal
v Mining shall be camied out under strict adherence 1o provisions of the Mines Act 1952 and
d subordinate legislations made there-under as applicable,
No change in mining method i.e. UG to OC, calendar progrumme and seope of work shall be made
53 without obtaining prior approval of the Ministry of Environment, Forests and Climate Change
(MelEFCC).
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S. No EC Conditions
Mining shall be carried out as per the approved mining plan (including Mine Closure Plan) abiding
5.4 by mining laws related to coal mining and the relevant circulars issued by Directorate General
Mincs Safety (DGMS).
i Underground work place environmental conditions shall be rendered ergonomic and air breathable
3 with adequate illumination in conformance with DGMS standards.
No mining shall be carried out in forest land without obtaining Forestry Clearance as per Forest
5.6 (Conservation) Act, 1980 and also adhering to The Scheduled Tribes and Other Traditional Forest
Dwellers (Recognition of Forest Rights) Act, 2006 read with provisions of Indian Forest Act, 1927,
57 Efforts should be made to reduce energy and fuel consumption by conservation, efficiency
' improvements and use of renewable energy. :
58 Tranportation by Railway Siding shall be developed to avoid transportation by Road

6. Land Recalmation i

&
¥

S.No

- EC Conditions .~

6.1

Digital Survey of entire lease hold arca/core zone using Satellite Remote Sensing survey shall be
carried out at least once in three years for monitoring land use pattern and report in 1:50,000 scale
or as notified by Ministry of Environment, Forest and Climate Change(MOEFCC) from time to
time shall be submitted to MOEFCC/Regional Office (RO). ik

6.2

Post-mining land be rendered usable for agncu.ltural.l"fomsu'y purposes and shall be handed over to
the respective State Government, as specified in the Guidelines for Preparation of Mine Closure
Plan, issued by the Ministry of Coal dated 27th August, 2009 and subsequent amendments.

63

Rc@h;ﬁoﬁimring of subsidence movement on the surface over and around theworhng arcas and
its ilnpact_' on natural drainage pattern, water bodies, vegetation, mm,mads‘(;nd éurroundings
shall be continued till movement ceases completely. In case, of observation of any high rate of
subsidence beyond the limit prescribed, appropriate ¢ffective mitigation measures shall be taken to
avoid loss of life and materials. Cracks should be effectively pluggéd in with ballast and clay
soil/suitable material. - AT

6.4

Fly ash shall be used for external dump of overburden, backfilling or stowing of mine as per
provisions contained in clause (i) and (ii) of subparagraph (8) of fly ash notification issued vide SO
2804 (E) dated 3rd November, 2009 as amended from time to time. Efforts shall be made to utilize
gypsum generated from Flue Gas Desulfurization (FGD), if any, along with fly ash for external

dump of overburden, backfilling of mines, Compliance report shall be submitted to Regional Office
of MoEF&CC, CPCB and SPCD.

6.5

A separate team for subsidence monitoring and surface mitigation measures shall be constituted and
conlinuous monitoring & implementation of mitigation measures be carried out,

6.4

Thorough inspection of the mine lease area for any cracks developed at the surface due to mining
activities below ground shall be carricd out to prevent inrush of water in the mine,

SIA/RIMIN/ATIT 3012024
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& examination of the personnel engaged in
provisions of the Mines Rules, 1955 and DGMS circulars. Besides regular periodic health check-up,

d | epsured. The project propone _
I udgetary provisions during the public hearing. Land oustees shall be

S. Ne
EC Conditions

6.7 i i
Native tree species shall be selected and planted over areas affected by subsidence,

T i 3 .

c::;pmjcc! pop Dllcnl_shall _m“"c necessary alternative arrangements, if grazing land is involved in

6.8 o Zm;c. |In’consulmtmn with the State government to provide alternate arcas for livestock grazing,
any. In this context, the project proponent shall implement the directions of Hon'ble Supreme

Court with regard to acquiring grazing land.

7. Public Hearing And Human Health Issues

S.No EC Conditions

Adequate illumination shall be ensured in all minc locations (as per DGMS standards) and

7.1
monitored.

The project proponent shall undertake occupational health survey for initial and periodical medical
the project and maintain records accordingly as per the

72
20% of the personnel identified from workforce cngaged in active mining operations shall be
subjected to heal;l! check-up for occupational discases and hearing impairment, if any, as amended

time to time.

Personnel (including outsourced employees) working in core zone shall wear protective respiratory
devices and shall also be p_mvidcd with adequate training and information on safety and health

aspects.

7.3

ed by DGMS shall be provided to all workmen including

Skill training as per safety norms specifi
safety standards in mines.

e .the outsourcing employees to ensure high

be made to provide and maintain at suitablé_.points conveniently

FEffective arrangement shall _
drinking water for all the persons employed.

12 situated, a sufficient supply of
‘bound action plan on the issucs raised during dwpubhchemng shall be
nt shall undertake all the tasks/measurcs as per the time bound action

{mplementation of the time
plan submitted with b
compensated as per the norms lsid down in the R&R.
Govcmnwnr.chnml Government, as applicable. :

1.6 el
policy of the company/State

follow the mitigation measures provided in this Ministry’s OM No.Z-
11013/5712014-1A.11 (M) dated 29th October, 2014, titled ‘Impact of mining aclivities on
7.7 habilations-issues related to the mining projects wherein habitations and villages are the part of

mine lease areas or habitations ages are surrounded by the mine lease area’,

The project proponent shall

and vill

based assessment survey of the area to for in order to decide the activities to be

PP 10 conduct need .
7.8 carried under the CSR and to provide detail of the activity carried out with adequate budgetary
provision and time bound action plan.
pP should conduct epidemiology study to (analysis of the distribution, palterns and determinants of
12 bealth and discase conditions in defined populations).
Page 7 of 29
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S. No EC Conditions

.10 Permanent Health care facilities of Hospital should be established within 5 km of project boundary
' for the local people.

211 PP must ensurc an emergency action plan during pandemic in order to provide assistance to the
’ nearby villages located within the 10 km radius buffer zone (If required)

112 PP is asked to also identify the rural areas for installation of solar light with its maintenance within
’ the study area of 10 km radius buffer zonc with time bound action plan

713 PP to take measure for installation of Renewable Energy sources in nearby area falling within 10
) km radius

8. Corporate Environment Responsibility

S. No

"EC Chﬁdiﬁo__ns

8.1

The company shall have a well laid down cng‘i'romncplnl policy duly approve by the Board of
Directors. The environmental policy should prescribe for standard operating 'procedures to have
proper checks and balances and to bring into focus any infringements/deviation/violation of the
environmental/forest/wildlife norms/conditions. The company shall have defined system of
reporting infringements/deviation/violation of thé environmental/forest/wildlife norms/conditions
and/or shareholders/stake holders. N T

8.2

A scparate Environmental Cell both at the p_:bject and é_ompany head qnnrtet level, with qualified
personnel shall be set up under the control of senior Executive, who will directly to the head of the
organization. AN 4 R ) i : 4

83

of the company shall be pnepare;ff and shall be duly approved by competent authority, The year wise

funds earmarked for environmental protection measures shall be kept in separate account and not 1o

be diverted for any other purpose. Year wisc progress of implementation of action plan shall be
reported to the Ministry/Regional Office along with the Six Monthly Compliance Report.

Action plan for implt:mef'l_lir!-g EMP md mmmegul conditions along, with responsibility matrix

84

Self environmental audit shall be conducted annually. Every three )lemﬂlu'dpart)r environmental
audit shall be carried out, AN T

B.S

PP should establish in house (at project site): ej:wironmcm laboratory for measurement of
environment parameter with respect to air quality and water (surface and ground. A dedicated team
to oversee environment management ghall be setup which should comprise of Environment
Engineers, Laboratory chemist and stafl for monitoring of air, water quality parameters on routine
basis. Any non- compliance or infringement should be reported to the concerned authority

————

4, Miscellaneous

5. No

FC Condillons

e —1

2.1

The project proponent shall muke public the environmental clearance granted for their project along
with the enyvironmental conditions und saleguards at their cost by prominently advertising it al least
in two local newspapers of the District or State, of which one shall be in the vernacular language

—
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S. No EC Conditions

within seven days and in addition this shall also be displayed in the project proponent’s website
permancotly.

The copies of the environmental clearance shall be submitted by the project proponents to the Heads
9.1 of local bodies, Panchayats and Municipal Bodies in addition to the relevant offices of the
Government who in turn has (o display the same for 30 days from the date of receipl.

The project proponent shall upload the status of compliance of the stipulated environment clearance
9.3 canditions, including results of monitored data on their website and update the same on half-yearly
basis.

The project PWPOMHI- shall submit six-monthly reports on the status of the compliance of the
94 stipulated environmental conditions on the website of the ministry of Environment, Forest and
Climate Change at cuvimnmmt c]earancc portal.

9.5 to the concerned State Pollution Control Board as prescribed under the Environment (Protection)

The project proponent lhall submxt the envu‘unmmul statement for each financial year in Form-V
F Rules, 1986, as nmcndcd suhaequcntly and put on the website of Ihe company.

9.6 The project authnnhcs shall inform to the R:gmn.sl Office of the MOEFCC regarding
= commencement of mining operations, .

The pro_;ccl authoritics must strictly mdhm-: to the supuhnons made by thae State Pollutmu Control

W Board and the State Govermnmt
The pn'.‘ljecl. proponent shall abide by all the commitments and recommendations made in the
9.8 EWEMP report, commaunent made dunng Puhhc Hearing and also that dunng their presentation to
the Expert Appraisal Camrmtlec e \
No further expansion or modzﬁcauons in the plant shall be carried out wnhout pno:ippmvnl of the
= Ministry of Eamronment, Fprcsts and Climate Change {MoEF&'.CC) P
/-\g ' Cunccalmg facmd data or mbmm:u':-n of I‘alsdfalrmta:l dm ma.y muil in rﬁvocnuon of this
; 9.10 envuuxmcntnl c!canncc and aftract action under.the pfwumns “of Envumt (Protection) Act,
1986, i A v
-_ The Mmul.ry may rzvnlu: or | suSpend the clumace, lf uup!cmcnmwu of any of the above
! conditions is not uﬁsﬁck‘lry. it : W
jioe The Ministry reserves the right to ".itip'ulatc additional conditions if found necessary. The Company

in a time bound manner shall implement these conditions,

The Regional Office of this Ministry shall monitor compliance of the stipulated conditions. The
9.13 project authorities should extend full cooperation to the officer (s) of the Regional Office by
fumishing the requisite data / mfurmutm:ﬂmumtunng reparts,

The above conditions shall be enforced, inter-alia under the provisions of the Water (Prevention &
9.14 Control of Pollwtion) Act, 1974, the Air (Prevention & Contral of Pollution) Act, 1981, the
Environment (Protection) Act, 1986, Hazardous and  Other Wastes (Management and
Transboundary Movement) Rules, 2016 and the Public Liability Insurance Act, 199] along with

24
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S.Ne

EC Conditions

their amendments and Rules and any other orders passed by the Hon'ble Supreme Court of India /
High Courts and any other Court of Law relating to the subject matter.

9.15

The proponent shall abide by all the commitments and recommendations made in the EIA/EMP
report and also that during presentation to the EAC. All the commitments made on the issues raised
during public hearing shall also be implemented in letter and spirit.

9.16

Compensation of the land acquired for the project shall be scttled as per the R&R Policy. Adequate
facility of drinking water, plantation and other social amenities should be provided to established
R&R villages.

9.17

Persons of nearby Villlages shall be given training on livelihood and skill development to make them
employable with its proper records.

9.18

The illumination and sound at night at project sites disturb the villages in respect of both human and
animal population. Conse:ijumt sleeping disorders and stress may affect the health in the villages
located close to mmmg operations. Habitations have a right foc darkness and minimal noise levels at
night. PPs must ensure that the blologwel clock of the- wllagu is not disturbed; by orienting the

floodlights/ masks away from the v1llage:s and kccpmg the noise levels well within the prescribed
limits for day I:ghl!mght hours _ . > s 2

I :A;'nuexure 2

¢ ke u, (Raj.). Vide
Fia of_%ﬁg‘f : 1612 date-16/12/2016
& Project | onry Stone Mining Project,
‘Modi (Gorir), Tehsil- Khetri,
ﬁnnu Shastri.
Latitude and a b, Tl
b. Longitude of the | 28 mznmz'mrms 75 94 8753331499 28 00305237644965 75.94600204642677
project site
Nature of Land involved Arca in Ha
Land
i Requirement (in | Non-Forest Land (A) 0
i Ha) of the projeci
or activity Forest Land (B)
SIA/RJMIN/AT3730/2024
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No. Particulars Details

Nature of Land involved Areain Ha

Total Land (A+B) 1.0

Date of Public

" Public consultation for the project was held on
Consultation

Rehabilitation g
and Resettlement o

“ | R&R)
involvement o AP I
Project Costa(i | S8 7 i P
5 aos) B N :
EM_P 4 Cost (i]-l b _.:5-." - ’. | “—.1"‘“::'
h Exuploymmt : '. . - ‘.,: :_L. %
| Deits > g fa
JR—" A% ‘ i%

’ W mg { o .;"'\.".'(“"'"_.-' &
Classification of mineral .
[Major/Minor] ~ -
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State Level Environment Impact Assessment Authority, SEIAA, Rajasthan
10, Bhawani Singh Lane, Sahkar Marg, Jaipur-302001
Email: seiaams2021@gmail.com
No. RJ/24/SEAC2/MIN/ EC /0225/Cal.B2/ 2023-24 Jaipur, Dated:

Shri Ashok Sharma
S/o Shri Suryabhanu Shastri

Sub:Re-Appraisal of EC for M.L. No. 20/2004 Area- 1.0 Hect., Khasra- 2219 Village-

Medi (Gorir), Tehsﬂ-Khem, Dsstncl Ihunjhmn (an)(!'mpml no. 4?3730] ~
.,;"" > o ¥ b p
iy .-;.";_:f.i. : "’ (Xt B
L= - " . - -, . 'l
This has reference’ to- :,apghaatzon datoél 430. 05.2024 seelcmg environmental

clearances for the above project uﬁﬂcr"’El& Nohfx'ca.lmn 2006 The proposal has been appraised
as per prescribed procedure in the ufgm of proﬁsnons under the EIA Nonﬂsmm 2006 on the

uuuuu

EMP and additional clarifications fumisfled in’ mpoqse :io"the ubservauon ‘of the State Levcl
Expert Appraisal Conunittee thhtj'lan. m “ds meetmg held. on SB 109“‘ mmtmg hel:i on

04" July, 20045 wi T 2N {;; ¥ as‘ ¥ ,55-‘ ALy EERL e
Y o -.- i o ., o ..-..v,i}l\-. -I-.,.rh.' ‘&,v _‘ e ; . e 5 .,.5_:"_:.__ = 5
g : ' T _‘ -. ’ o] "1" )P;‘-:". d - = H. g
. SEpalnt” 4 L -. iﬁprm,

: ,sﬁnmsmm Sfo Shn Smyub?u Slu(fp,i!‘h'

| '_D.smci - Jhunjhum m.,j

3 | Unique Idmﬂﬁuum Number ""57657;16 W1m01&994w7‘

’1%\ 5*“3'“'.
4 | Proposal No. _ SIWMINM?J?!W
T [Copalvestment = |FedSLekhs o
5 | Mining lease details ()  Date of registration-12/02/1986

(i) Mineral- Masonry Stone

. (i) __ Validity of lease-14/02/2036
6 | Mining Plan/Scheme (submitied 10 (i) Mineral- Masonry Stone

DEIAA) (i)  Mining Capacity- 196725 TPA
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7 [ Details of DEIAA's EC (i) Issued  by-DEIAA  Jhunjhunu,  F-
1(/DEIAA//DEAC/ Project/ Cat.
1(aXEC)2016/1599-1612

(ii) Date of issue- 16/12/2016

(i) EC issued to- Shri Shashikant Sharma S$/o
Radheshyam Sharma

J -+ | (iv) Mining Capacity- 196725 TPA

8 | Sutus of wxlh respecl fo Aravali | As  per Aravalli  certificate, vide letter no.

Hille #, ME/Jhunjhunw/M.L. ~ 2004/2284. issued by ME,
B _jhunjhunuon date 12/01/2024, the mining lease doesn’t falls
S | in Arvall Hills. :

Bt As perCiuster u:mf'ca.w vide order no ME/Jhunjhunw/M.L.
20104!2285153ud by 'ME,Jhanjhunuon date 12/01/2024,
oS *Gusler not apphceble as mine was granted/ sanction before

>
0
&
2
g
?
a

10 Envlronmemal Se.nmnve

Anyﬁamtland in 50 mﬁ-umleaw
'

4 ﬁ P \Mt-",

s ]I}Kmofmy NP. ;
‘J whou’hﬂlu nwﬁb

12

13 ! Dlstnct Surw:y Repon (DSR), prepared by ME, Jhunjhunu

is submitted,

14 | Fund allocated for Corporate | Rs, 1.9 lakhs
Environmenial Responsibility
(CER)-2% of capital investment)

P



15 | Environment Management Plan Capital | *Recurring
S. M. Particulars Cost in Costin
Rs. Rs.(Per Year)
B onitaring of Ambient Air - 30000
Faisc. Water & Soil Quality
2. Vater sprinkling to control of
bgitive emission  duri
ining  activity, loadin 40000
nloading, transportation o
ineral, etc. and haulage
ssions
3. [Wire fencing around mine pif  S000 - -
. [Construction & Maintenancq 100000 20000
£ s bl h road/ haul road :
= | R ___nll'npprm_x:_ road/ hau *
o |5 " [Construction _of Garland 25000 10000
X 3 i 7iprins & Smli'ngtang
e g |n6-~~[Waste'™ .~ Management' ‘5000 5000
LS ';",.r i 2 %(Mu:uc;pal waste, Hizardoun
Gl e o
7 j‘ﬂ FE < Greenbelt - Dcvelupmcnt :
@ % Sfncluding: plait' Bkt tree 200000 | 20000

iL_ o %I.T'ff_g;_-i_gu;ud;ndhsmmmm
L *, [Waste'water weatment 200000 30000
. - s :

080000, = 255000

*Note: There will be an mcmmrof 5% in recurring

“cost every m.rhll the tnd ofwoject
16 | Labour Welfare . o T ;r B
% Panticulars i a.“, g Capital *Recurming
i - Cost

Cost
e (inRs) |(in Rs/Yr)
cs iellers, Safe  Drinkin 200000
Water, Sanitation Facility cte, 1 S
ii | Periodical Medjcal Examinatiol 10000
twice in a year

iii| Group Insurance

15000

e 25000

SIA/RIMIN/ATITI02024 \\/
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iv| Fuel forcooking | = 15000
v| Medical (acility for labors (Firs ——— 10000
Aid Box)
vi| Provision for persond 25000
protection equipment e
. [FPE*:]hkewplug,Fac:mukH:I
il metshoesete.
' | |vii | Books and Uniforms for childrer 40000
- | of labors s
Wil | Training & awareness camps fox 10000
? | workers for safe & mumnbh i
"\ L i ."' ,., ', !-._‘jn fg“ﬂ"u’“.
? vrﬂ;».-,&#"’ 4 i o ‘Toﬂ‘lill_-__ 1!m lﬁsm

3. The SEAC Ra_;nslhad’ aﬂer dﬁmns‘}dcma;m o[’l]:cmlcvent documents sulmn‘!tad by the
project pr0p0n andwﬁddﬁlopnl ql_anﬁpanmmfdﬂcummts fumished  fo ' it, have
recommended / for Enviro ks ﬁlcdan&q "ﬂq} certain stipulations. The 'SEIAA
Rn;as:hnn aftér eon'é'l eri ‘propo '_,_:3 of the SEAC; anqumn in
its 5.137" Myelmg held‘ﬁu 0577
to the project aspcrthc v .'

1L to ortla‘sl. dlfecuons of Hon'ble

ﬁ.lleNG'I‘andauy oihcr(hu:tol"'

L atiitory mqmremmﬁkmﬂ”ﬁdmn of
- " Avgust, 2017 in Writ Petition'(Civil),

= ;.nif}f' use versus Ulﬁon_of India’ &Dmbefm,@omcncmg

: i thér w4 Gy ‘o. '. v ;‘y\’r

119 Thc Dcpmmmtbf Mmes & Gmlogg, Govmm%of’hthn (DMG"’GoR) shall
ensure that mining oﬁerﬁtinh shall not be commenced till the entire compensation
levied, if any, for 1llegn1 mlmng paid by the. iject]’mponmt through Department of
Mining & Geology in strict compluncc of Jndgmcnt of Hon'ble Suprmw Court dated
2™ August, 2017 in Wril Petition (Civil) Nn, 1|4 of 20!4 in matter of Common
Cause versus Union of lndia &ONk: 6

Iv. In case the project falls within a dlltunce of 10 Km from the boundary of a
National Park/ Wildlife Sanctuary, whereln final ESZ Notification has not been
issued so far, the EC shall come into effect only after the PP obtains clearance
from the Standing Committee of National Board for Wildlife (SCNBWL) as per
OM dated 08.08,2019 of MoLF& CC.

V. This Environmental Clearance shall become operational only after receiving formal
SCNBWL Clearance from Ministry of Environmenl, Forest & Climate Change,

¥
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VI.

VIL

VIIL

IX.

X1

XIL

X1,

X1V,

XV.

XVL

SIA/RJ/MIN/4T3730/2024

(MoEF& CC), Government of India (Gol) subsequent to the recommendations of the
Standing Committee of National Board for Wildlife, if applicable to the Project,

This Environmental Clearance shall become operational only after receiving Forest
Clearance (FC) under the provision of Forest Conservation Act, 1980, if applicable to
the Project.

Project Proponent (PP) shall obtain Consent to Operate after grant of EC and
effectively implement all the conditions stipulated therein. The mining activity shall
not commence prior to oblaining Consent to Establish/ Consent to Operate from the
State Pollution Control Board.

The PP shall adhere 1o the provision of the Mines Act, 1952, Mines and Mineral
(Development & Regulation), Act, 2015 and rules & regulations made there under,
PP shall adhere to various circulars issued by Directorate General Mines Safety
(DGMS) and Indian Burcau of Mines (IBM) from time to time.

The Project Proponent shall obtain consents from all the concemned land owners,
before start of mining operations, as per the provisions of MMDR Act, 1957 and
rules made thercunder in respect of lands which are not owned by it

The Project Proponent shall follow the mitigation measures provided in MoEF CC's
Office Mcmorandum No. Z-11013/57/2014-1A.11 (M), dated 29th October, 2014,

titled “Impact of mining activitics: on Habitations-Issucs related to the mining
Projects whercin Habitations and ullages are the part of mine lease arcas or
Habitations and villages are surrounded by the mine lease arca”.

The Project Proponent shall obtain necessary prior permission of the competent
authorities for drawl of requisite quanmy of surface water and from CGWA for
withdrawal of ground water for the project.

A copy of EC letter will be marked 1o concemed Pmchaynu local NGO ete. if any,
from whom suggestion/ reptuentnuon has becn received wh:]e pruccssmg the
proposal. SN et e

State Pollution Centrol Bonrd shall be._ responsnblc for display of lhm EC Tetter at its
Reg:ona] office, District lnduslncs Ccntre and Collector's office/ Tehsildnr*s Office
for 30 days.

The Project Authoritics ‘should .widely advertise about the grant of this EC lctu:r by
printing the samc in at least two local newspapers, one of which' shall be in
vernacular language of the concemed area, The adve:tiscment shall be done within 7
days of the issue of the clearance le'ltcrme_nlmnmg that the i mstam project has been
accorded EC and copy of the EC Ietter is: availahlormth the State Pollution Control
Board and website of the: Departmcnt ?“f' En imnmfnt. GtM of Rajasthan, RSPCB
for compliance and record. "
The Project Proponml shall mt'orm. pEF‘&“CC! SEIAA for any change in
ovmcrahip of the mining lease. In'case there is any change in ownership or mining
lease is transferred then mining operation shall only be carried out after transfer of
EC as per provisions of the para 11 of EIA Notification, 2006 as amended from time
to time.

The Mining Department will ensure that while: executing the mining lease, if the
mining lease forms a cluster of total arca of more than 5.0 ha, in accordance with EIA

9
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notification dated 15.01,2016 and 01.07.2016, then such mining lease will be
executed’ registered only after public hearing has taken place for the entire cluster
and there has been EIA/EMP study of the entire cluster. The Mining Department will
ﬁ;ﬂhcf ensure that revised EC is also obtained by such mining lease holder (s) in the
cluster.

XVII.  The Mining lcase holder shall, afier ceasing mining operations, undertake re-grassing
the mining area and any other arca which may have been disturbed due to the mining
activities and restore the land 10 a condition which is fit for growth of fodder, flora,
fauna etc.

XVIII.  That the grant of this E.C. is issued from the environmental angle only, and does not
absolve the project proponent from the other statutory obligations prescribed under
any other law or any other instrument in force. The sole and complete responsibility,
to comply with the conditions laid down in all other laws for the time-being in force,
rests with the project proponent,

XIX, No further expansion or modifications in the project shall be carried out without prior
approval of the SEIAA/MoEF& CC as the case may be. In case of deviations or
alterations in the project proposal from those submitied to this Authority for
clearance, a fresh reference shall be made to the Authority to assess the adequacy of
conditions imposed and to include additional environmental protection measurcs
required, if any. ‘ >, \

XX. The EC is liable to be rejected/ revoked, in case it is found that the PP has
deliberately conccaled and/or: fumished false and misleading information or data
which is material to sereening or scoping or appraisal or decision on the application
for EC, S h \oh, ;

XXI. Officials from the Department of Environment, Government of Rajasthan, Jaipur/

0 Regional Office of MoEF& CC, Lucknow, RSPCB who would be monitoring the
implementation of Environmental safeguards. should be extended full cooperation,
facilities and documents/data by the project proponents during their inspection. A
complete set of all the documents submitted to SEIAA should be forwarded to the
. CCF, Regional Office of MoEF, Lucknow, Department of Environment, Government

- of Rajasthan, Jaipur /RSPCB.. ., . "
XXII. " The Authority reserves the right to add additional safcguard measures subsequently,
‘ if found necessary, and to take action including revoking of the environment
clearance under the provision of the Environment {Protection) Act, 1986, to ensure
effective implemeatation of the suggested safeguard measures in a time bound and

XXIL  The above condition shall be enforced among others nder the provisions of Water
(Prevention and C&W&Q{Pﬁ_ﬂpﬁoq}hcg_l 974; the Air (Prevention and Control of

Pollution) Act, 1981, the Environment (Protection) Act, 1986, the Public Liability

(Insurance) Act, 1991 and EIA Notification, 2006, along with their amendments and

rules.

The PP shall obtain prior clearance from forestry and wildlife aspects including

clearance from Standing Committee of National Board of Wild Life (if applicable). It

is further categorically stated that grant of EC does not necessary imply that Forestry

¥
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and Wildlife clearance shall be granted to the project by the concerned authorities.
Proposals for forestry and wildlife clearance will be considered by the concerned
authorities on its merits and decision taken dccordingly. The investment made in the
project, if any based on EC so granted, in anticipation of clearance from Forestry and
Wildlife aspects shall be entirely at the cost and risk of the PP and MOEF &
CC/SEIAA/ SEAC/ DOE shall not be responsible in this regard in any manner,

XXV. The SEIAA, Rajasthan may revoke or suspend the Environmental Clearance, if
implementation of any of the above conditions is not satisfgclory.

XXVL.  The PP shall submit an environmental statement for the financial year ending 31st
March in Form-V as prescribed under the environment' (Protection) Rules, 1986, as
amended subsequently on or before the 30" day of September every year, to the
Rajasthan State Pollution Control Board/SEIAA and shall.also be put on the website

of the company/ unit/ industry along with the status of compliance of environmental ~
clearance conditions and shall salso be-sent to the Lucknow Regional offices of ?
MOoEF/SEIAA/ RSPCB by-¢-mail as;well &s hard copy duly signed by competent

person of company., . e Y
XXVIL  This EC is granted for mining of the mineral with production mentioned in the above
table subject to the stip_'u_]fgpp--iﬁar -tha-}:ﬁﬂﬂll ‘abide by the annual/ permitted
production schedule specifiéd in the mining plan and ‘that any deviation therein will
XXVIIL The PP shall spend the ‘various amounts. in-the, tespective heads as mentioned in
T ORI e
XXIX.  Drills shall either b‘e. operat L will jd_u\st_tmg ctors og?wpped ty‘g_.lh water injections

XXX.  Data on ambient air'qualify:and ‘$tack emissions ‘should be submitied to Rajasthan
State. Pollution Control Board “6#id€%in: 1 iths: Tt i

ta | rol Board o six+frioths: The monitoring/, sampling and
analysis are to’be carried”out. by "MOEF/ ‘NABL/ CPCB/ RSPCB!sag;I:.'mem
approved lab. P e e

XXXI.  Blasting operations, if permitted, should be carried out only during the daytime with
safc blasting parameters. - gl WSl VY AR O -~
XXXIL  The PP shall carry out mining activitics with open ¢ast method, The P 1 8
underground mining only if permitted slm'ﬁcﬂll;? o Th%l:t'l: R -
XXXIL  In the project related to Bajti mining' the PP shall follow the ‘Sustainable Sand
Mining: Guidelincs 2016" and ‘Enforcement and Monitoring Guidelines for Sand
Mmi'ng. 2020’ lglddown by the MoEF& CC, GOI. The Bajri sand mining activity is
restricted to three meters from ground level or water level whichever is less and the
PP shall carry out de',_:__agnd - (Bajri) . mining “activity only manually or semi
mechanized method as provided under the ‘Sustainable Sand Mining Management
%zlg'cliucs, 2016" and ‘Enforcement and Monitoring Guidelines for Sand Mining,

XXXIV. Any appeal against 1his environmental clearanc N ik .
. 2 ¢ shall 1
Tribunal, if preferred, within a neciod of 30 4 Il lie with the National Green

National Green Tribunal Act, 2010, /% 88 preactibed under section 16 of the

SIAIRJMIN/MATAT30/2024 \\/
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2. Air quality monitoring and preservation:

i,  The Project Proponent shall install a minimum of 3 (three) online Ambient Air Quality
Monitoring Stations with 1 (one) in upwind and 2 (two) in downwind direction based on long
term climatological data about wind direction such that an angle of 120° is made between the
monitoring locations to monilor critical parameters, relevant for mining operations, of air
pollution viz. PMI 0, PM2.5, NO2; CO and SO2 etc. as per the methodology mentioned in
NAAQS Notification No. B-29016/20/90/PCU1. dated 1 8.1 1.2009 covering the aspects of
transportation and use of heavy machinery in the impact zone. The ambient air quality shall
also be monitored at prominent places like office building, cantcen etc. as per the site condition
to ascertain the exposure characteristics at specific places. The above data shall be digitally
displayed within 03 months in front of the main Gate of the mine site.

ii. Effective safeguard measures for prevention of dust generation and subsequent suppression
(like regular water sprinkling, metalled road construction ctc.) shall be carried out in areas
prone to air pollution wherein high levels of PM10 and PM2.5 are evident such as haul road,
loading and unloading point and._transfer points. The fugitive dust emissions from all sources
shall be regularly controlled by iristallation of required equipments/ machineries and preventive
maintenance. Usc of suitable water-soluble chemical dust suppressing agents may be explored
for better effectiveness of dust control system. I shall be ensured that air pollation level

conform to the standards prescribed by the MoEF& CC/ Central Pollution Control Board.

3. Water quality monitoring andpreservation: :

In case; iminediate mining ‘scheme enyisages intersection of ground water table, then
Environmental Clearance shall bécome:operational only afler receiving formal clearance from
CGWA. In case, mining opération in}"h(vgu intersection of ground water table at a later stage,
then PP shall ensure that prior approval;from CGWA and MoEF& CC is in place before such
mining operations. The permission forintersection of ground watcr table shall essentially be
based on detailed hydro-geological study.of the area. . - -~

i, Regular motitoring of the flow rate of the springs and perennial nallahs flowing in and around

~ the mine lease shall be carried out and records maintain. The natural water bodies and or

streaifs which are flowing in an‘arbund fhe Village, should not be disturbed. The Water Table

should be nurtured so as not t6'go down below the pre-mining period. In casc of any water
scarcity in the area, the Project Proponent has 10 provide. water to the villagers for their use. A

provision for regular monitoring of water fable in open dug well located in‘village should be
incorporated to ascerfain the impact of mining over ground water table. The Report on changes
in Ground water level and quality shall be submitted on six-monthly basis to the Regional
Office of the Ministry, CGWA and State Groundwater Department / State Pollution Control

iii. Project Proponent shall regularly monitor and maintain records w.rit: ground water level and
quality in and around the mine lease by establishing a network of existing wells as well as new
piezo-meter installations during the mining operation in consultation with Central Ground
Water Authority/ State Ground Water Department. The Report on changes in Ground water
level and quality shall be submitted on gsix-monthly basis to the Regional Office of the
Ministry, CGWA and State Groundwater Department / State Pollution Control Board.

iv. The Project Proponent shall undertake regular monitoring of natural waler course/ water
resources/ springs and perennial nallahs existing/ flowing in and around the minc leasc and
maintain ifs records. The project proponent shall undertake regular monitoring of water quality
upstream and downstream of waler bodies passing within and nearby/ adjacent to the mine

\

o
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lease and maintain its records. Sufficient number of gullies shall be providet} at appropriate
places within the lease for management of water. PP shall carryout regular monitoring w.r.t. pH
and included the same in monitoring plan. The parameters to be monitored shall include their
water quality vis-a-vis suitability for usage as per CPCB criteria and flow rate. It shall be
ensured that no obstruction and/ or alteration be made to water bodies during mining operations
without justification and prior approval of MoEF& CC. The monitoring of water caurse_s!
bodies existing in lease area shall be carried out four times in a year viz. pre- monsoon (April-
May), monsoon (August), post-monsoon (November) and winter (January) and the record of
monitored data may be sent regularly to Ministry of Environment, Forest and Climate Change
and its Regional Office, Central Ground Water Authority and Regional Director, Central
Ground Water Board, State Pollution Control Board and Central Pollution Control Board.
Clearly showing the trend analysis on six —monthly basis.

v.  Quality of polluted water generated from mining operations which include Chemical Oxygen
Demand (COD) in mines run-off; acid mine drainage and metal contamination in runoff shall
be monitored along with Total Dissolved Solids (TDS), Dissolved Oxygen (DO), pH and Total *
Suspended Solids (TSS). The monitored data shall be uploaded on the website of the company
as well as displayed at the project sitc in public domain, on a display board. at a suitable
location near the main gate of the Company. The circular No.1-20012/1/2006-1A.1I (M) dated
27.05.2009 issued by Ministry of Environment, Forest and Climate Change may also be
referred in this regard. ' : D) _ Y

vi. Project Proponent shall plan, develop and implement rainwater harvesting measures on long
term basis to augment ground waler resources in the arca in consultation with Central Ground
Water Board/ State Groundwater Department. A report on amount of water recharged needs to
be submitted to Regional Office MoEF& CC annually. * | ‘

vii. Industrial waste water (workshop and waste water from the minc) should be properly collected
and treated so as to confomn to the notifiéd stindards prescribed from time to time. The
standards shall be prescribed through Consent to_Operate {CTO) issued by concerned State

. Pollution (;onunl Bnarq (SPCB). The wnﬂmh?p_qﬁ]gpg: shall be treated after its initial passage
* through Oil and grease trap. RS FEBOE < B T

viii. The water balance/water auditing shall ‘be ‘carried out and measure for rediicin
consumption of water shall be taken up and réported to the'Regional Office of the )
aod State Pollution Control Board. _ = = .- . % Lo

4. Noisﬁdﬂ];mﬂon monitoring andprcv; ption: | ST &‘, P ’M'ﬁi‘ ‘ .,‘_'

i.  The peak particle velocity it 500m distance or within the habitation® whi : :
closer shall he monitored périt pr"'i_'_[,y"'m_pm-' applicablE DOMS S et c ;n. whichever is

ii. The illumination and sound at:night at project sites’ disturbsthe vill: oo
pumen and anional popultion, Conseauent sloeping Girles S0 o my, arary e p
in the villages located close to mining operations, Habitati R, oy e the sl

Ef s ¥ R g ,“v",_. : Bl i R A L ‘m‘ihvc a ngh,t for darkness md
minimal noise levels at night! PPs must ensure thatithe bislogical clock of the vi .
disturbed; by orienting the floodlights/ masks away from the villagers and X villages is not
levels well within the prescribed limits for day /night hours. Bers and Xeeping the noise

iii. The Project Proponent shall take measures for contro] of noise levels below 85 dBA inthe

work environment. The workers engaged in operations of HEM = aTe :
ear plugs/ mufls. All personnel including laborers working inh:l‘ufcty: Shmwldsglmded “:llet:
with protective respimtory devices along with adequate training, awareness and i S
safety and health aspects, The PP shall be hel : S and tnfommition o

d responsible in case it has been found that
SIA/RJIMIN/ATIT30/2024 \/
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iv.

iii.

o

iii,

iv.

SIA/RJ/MIN/473730/2024

workers/ personals/ laborers are working without personal protective equipment.

The ambient noise Jevel should confirm to the standards prescribed under E (P) A Rules. 1986
viz 75 dB (A) during day time and 70 dB (A) during night time.

Miningplan:

The Project Proponent shall adhere 10 the working parameters of mining plan which was
submitted at the time of EC appraisal wherein year-wise plan was mentioned for total
excavation i.c. quantum of mineral, waste, over burden, inter burden and top soil etc.. No
change in basic mining proposal like mining technology, total excavation, mineral & waste
production, lease area and scope of working (viz. method of mining, overburden & dump
management , O.B & dump mining, mineral transportation mode, ultimate depth of mining
etc.) shall not be carried out without prior approval of the Ministry of Environment, Forest and
Climate Change/ SEIAA, which entail adverse environmental impacts, even if it is a part of
approved mining plan modified after grant of EC or granted by State Govt. in the form to Short
Term Permit (STP), Query license or any other name.

The Project Proponent shall get the Final Mine Closure Plan along with Financial Assurance
approved from Indian Burean of Mines/Department of Mining & Geology as required under
the Provision of the MMDR Act,"1957 and Rules/ Guidelines made there under. A copy of
approved final mine closure plan shall be submitted within 2 months of the approval of the

‘same from the competent aul.honty 1o the concmcd Regional Office, MoI.‘F& CC/ SEIAA/

SPCB for record and venfication.” ©, &

The land-use of the mine lease area at various slages ot':mrung scheme as well as at the end-of-
life shall be governed as per the approved Mining Plan. The excavation vis-a-vis backfilling in
the mine lcase arca and corresponding afforestation to be raised in the reclaimed ares shall be
governed ns per approved mining plan. PP shall ensure the monitoring and management of
rehabilitated areas until the vegeration becomes sell- sustaining. The compliance status shall be
submitted half-yearly to thc,MoEF& cc/ SL‘.[AM SPCB and its concerned Regional Office.

~ Landreclamation: :
:" The.Overburden (O.B.) generated aunng the mrmng opetations shall be stacked at earmarked

"-"'OB dump site(s) only and it should not, ba kepi active.for a long period of time. The' physical
“parameters of the OB dumps like height. width and angle of slope shall be governed: as per the

approved Mining Plan as per the  guidelines/circulars issued by D.G.M.S w.r.tsafety in mining
operations shall be strictly adhered to maintain tf the srabihry of mp smlfOB dugps The topsoil
shall be used for land reclamation and plantnhnn_ ‘

The réject/waste generated during the mining. opmﬂom-sha]i B mck&lxt eannarked waste
dump site(s) only. The physic ___I_upammntprsoflhcwa;te dumps like h:;ght. ‘width and angle of
slope shall be gowmed as p-a::ﬂw appmved Mfmng as per. ﬂngmﬂ;lmw’cmlars issued
by DGMS w.r.t:safety ifiimir ing opes: hnll h‘.stndﬂy adhered fo maintain the stability of
wastodumps. 4 ie o M e

The reclamation of waste

st uhall be dunhmmenuf’ ic manner as per the Approved
Mining Plan cum Progusswath!bsurePhn. =

The slope of dumps shall be vegetated in scientific manner with suitable native species to
maintain the slope stability, prevent erosion and surface run off. The selection of local species
regulates local climatic parameters and help in adaptation of plant species to the microclimate.
The gullies formed on. slopes should be adequatcly taken care of as it impacts the overall
stability of dumps. The dump mass should be consolidated with the help of dozer/ compactors
thereby ensuring proper filling/ leveling of dump mass. In ¢ritical areas, use of geo textiles/

\
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geo-membrancs / clay liners / Bentonite etc. shall be undertaken for stabilization of the dump.
V. The Project Proponent shall earry out slope stability study in case the dump height is more than
30 meters. The slope stability report shall be submitted to concerned regional office of MoEF&
CC/ RSPCB,
vi.  Catch drains, settling tanks and siltation ponds of appropriate size shall be constructed around
the mine working, mineral yards and Top Soil/OB/Waste dumps to prevent run off of water
and flow of sediments directly into the water bodies (Nallah/ River/ Pond etc.). The collected
water should be utilized for watering the mine area, roads, green belt development, plantation
etc. The drains/ sedimentation sumps etc. shall be de-silted regularly, particularly after
monsoon season, and maintained properly.
vii.  Check dams of appropriate size, gradient and length shall be constructed around mine pit and
OB dumps to prevent storm run-off and sediment flow into adjoining water bodies. A safety &
margin of 50% shall be kept for designing of sump structures over and above peak rainfall
(based on 50 years data) and maximum discharge in the mine and its adjoining area which shall
also help in providing adequate, retenlion time period thereby allowing proper settling of H
sediments/ silt material. The sedimentation pils/ sumps shall be constructed at the corers of
ihe garland drains. T Exe
viii. The top soil, if any, shall temporarily be stored at earmarked sife(s) within the mine lease only
and should not be kept unutilized for long. Thé physical parameters of the top soil dumps like
height, width and angle of slope shall be govemned as per the approved Mining Plan and as per
the guidelines framed by DGMS w.r.t."safety il mining’operations shall be strictly adhered 1o
maintain the stability of dumps, The topsoil shall be used for land reclamation and plantation

7. Transportation: YHEALN F oA . D i g
i No Transportation of the minerals. shall be allowed in case of roads passing through villages/
habitations. In such cases, PP shall construct a "bypass’, road for the purpose of transportation
. of the minerals leaving an adequate gap (say at least’ 200 meters) so that the adverse impact of
sound and dust along with chances of actideiits could be mitigated. All costs resulting from
-widening and strengthening of existing public:road network shall be: bome. by the PP i
consultation with nodal ‘State Govt. Department. Transportation : of gy
movement-in case of existing village/ rural roads shiall be all vedsin ‘copsultation w
State. Goyt, Department only after required strengtheriing such: that the carrying Gapacity of
roads i incigased o hndle he i load. Th polluion due o Gansporition lond on e @
environment. will ‘be effectively controlled mdwatqsp-hﬂhg«w‘maw&mm faetly. . ;

Vehicular emissions shall be kept under. control and reguliirly‘monitered. Prale sheild obGiie
Pollution Undwcml(PUanMmia;aubydnm@&mm pollution test

ii. The Main haulage rodd withinifhe Fiine ledse” should'be K% e
sprinkling armangement for dusf suppression. Other-roads* within the mine lease should be

wetted regularly with tanker-mounted “water* sprinkl;

o
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8. GreenBelt:

i.  The Project Proponent shall develop greenbelt in 7.5m wide safety zonc all along the mine
lease boundary as per the guidelines of CPCB in order to amrest pollution emanating from
mining operations within the lease. The whole Green belt shall be developed within first 5
years starting from windward side of the active mining area. The development of greenbelt
shall be governed as per the EC granted by the Ministry/ SEIAA irrespective of the stipulation
made in approved mine plan.

ii. The Project Proponent shall carryout plantation/ afforestation in backfilled and reclaimed area
of mining lease, around water body, along the roadsides, in community areas etc. by planting
the native species in consultation with the State Forest Department/ Agriculture Department/
Rural development department/ Tribal Welfare Department/ Gram Panchayat such that only
those species be selected which are of use to the local people. The CPCB guidelines in this
respect shall also be adhered. The density of the trees should be around 2500 saplings per
Hectare. Adequate budgetary provision shall be made for protection and care of trees.

iii. The Project Proponent shall make necessary alternative ammangements for livestock feed by
developing grazing land with a view to compensate thosc arcas which are coming within the
mine lease. The development of such grazing land shall be done in consultation with the State
Government. In this regard, Project Proponent should essentially implement the directions of
the Hon'ble Supreme Court with regard to acquisition of grazing land. The sparse trees on
such grazing ground, which provide mid-day shelter from the scorching sun, should be
scrupulously guarded/ protected against felling .and plantation of such trees should be
promoted. S A v "33

iv. The Project Proponent shall undertake all precautionary measures for conservation and
protection of endangered flora and fauna and Schedule-I species during mining operation. A
Wildlife Conservation Plan shall be prepared for the same clearly delineating action to be taken
for conservation of flora and fauna. The Plan'shall be approved by Chief Wild Life Warden of

3 li:cSmchm. " ,:‘ % r,_:{ o R o ..-;-“
v, . And implemented in consultation with thé’State Forest and Wildlife Department. A copy of
*_ Wildlife Conservation Plan and its.implementation:status (annual) shall be submitted to the
Regional Office of the Ministry/ SEIAA-" ‘r Y = P Rt
Piblic hearing and human healthissues:.

The Project Proponent shall appoint-an Occupational Health Specialist for Regular as well as
Periodical meedical examination of the workers engaged in the mining activities, as per the
DGMS' guidelines. The recards shall be maintained properly. PP shall also caryout
Occupational health, check-ups in respect of workers which are having ailments like nr,
diabetes, habitual smoking; etc. The check-ups shall.be undertaken once in s1x months and
necessary remedial/ preventive measures be taken. A status report on the same may be sent to
MoEF& CC/ SEIAA/ Regional Office and DGMS on balf-yearly basis.

The Project Proponent must demonstrate commitment to work towards ‘Zero Harm® from their
mining activities and carry out Health Risk Assessment (HRA) for identification workplace
hazards and assess their potential risks to health and determine appropriate control measures to
protect the health and wellbeing of workers and nearby community. The proponent shall
maintain accurate and systematic records of the HRA. The HRA for neighborhood has to focus
on Public Health Problems like Malaria, Tuberculosis, HIV, Anaemia, Diarrhoea in children
under five, respiratory infections due to bio mass cooking. The proponent shall also create
awareness and educate the nearby community and workers for Sanitation, Personal Hygiene,

|
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iv,

10.

SIA/RJIMIN/ATIT30/2024

Hand wasting, not 10 defecate in open, Women Health and Hygiene (Providing Sanitary
Napkins), hazard of tobacco and alcohol usc. The Proponent shall carryout base line HRA for
all the category of workers and thereafter every five years.

The Proponent shall carry out Occupational health surveillance which be a part of HRA and
include Biological Monitoring where practical and feasible, and the tests and investigations
relevant to the exposure (e.g. for Dust a X-Ray chest; For Noise Audiometric; for Lead
Exposure Blood Lead, For Welders Full Ophthalmologic Asscssment; for Manganese Miners a
complete Neurological Assessment by a Cerified Neurologist, and Manganese (Mn)
Estimation in Blood; For Inorganic Chromium- Fortnightly skin inspection of hands and
forearms by a responsible person. Except routine tests all tests would be carried out in a Lab
accredited by NABH. Records of Health Surveillance must be kept for 30 years, including the
results of and the records of Physical examination and tests. The record of exposure due to
materials like Asbestos. Hard Rock Mining, Silica, Gold, Kaolin, Aluminum. Iron, Manganese,
Chromium, Lead, Uranium need to be handed over to the Mining Department of the State in
case the life of the mine is less, than 30 years. It would be obligatory for the State Mines
Departments to make arrangements for the safe and secure storage of the records including X-
Ray. Only conventional X-Ray will be accepted for record purposes and not the dlgnal one).

X-Ray must meet ILO criteria (17 x14 inches and of good quality). .

The Proponent. shall maintained a record of performance indicators for workers which includes
(a) there should not be a significant decline in their Body Mass Index and it should stay
between 18.5 -24.9, (b) the Final Chest X -Ray ‘compared with the base line X-Ray should not
show any capacities ,(c) At the end of their lﬁvmg job there should be no ‘Diminution in their
Lung Functions Forced Expiratory Volime in one second (FEV1),Forced Vital Capacity
(FVC), and the ratio) unless they are ‘smokers which has to be adjusted, and the effect of age,
(d) their hearing should not be affected As a proofl an Audxugn.m (first and last need to be
presented), () they should not have devéloped. any;?mml:at Back Pain, Neck Pain, and the

- movement of their Hip, Knee and other joints’ havcﬁnml range of movement, (f) they
-~ should not have suffered loss of any “body part. The reco‘:"i! of the same should be submitted to
the Regional Office, MoEF& 'CC/. SEIAA-annually along with d:tai]s ’bf‘ﬂm n:hci‘ and

.compensation paid to workers havr.rlg abdve indications. Sl v

Th;: Ern,]eot Proponent shall, ensure that Personnel worhng in. dusty' areaslsﬁnu[d wear
protective; respiratory deyices. and they should ,alsu .be providud:amth aﬂeq:mé*ﬁfimng and
information on safitga aiuél health aspects.: % RN

Pro uct_n;’mponcnl 1 mnk&p‘nvmm for the hnnxmg furﬂforhuﬁﬂ bors oEEall construct
labcjxr camps- withiw/outsidé (€ompany- owned. land) With necessary b’uiir mﬁas:uctumf
facilities like fuel for cooking, mobile: tozicu mobile STP, safe drinking watcr, medical health
care, creche for kids ete. The housing'maybe provided in the form of temporary structures
which can be removed after the completion of the project: rélated infrastructure. The domestic
waste water should be treated with STP in order to avoid contamination of underground water.
The activitics proposed in Actiont plan, prepared  for addressing the issues raised during the
Public Hearing shall be completed as per the budgetary provisions mentioned in the Action
Plan and within the stipulated time frame. The Status Report on implementation of Action Plan
shall be submitted to the concemed Regional Office ol the Ministry along with District
Administration,

Miscellaneous:

The Project Proponent shall prepare digital map (land use & land cover) of the entire lease area

\
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once in five years purpose of monitoring land use pattem and submit a report to concerned
Regional Office of the MoEF& CC/ SEIAA/SPCR.

ii. The Project Authorities should inform 10 the SEIAA/Rcgional Office regarding date of
financial closures and final approval of the project by the concemed authorities and the date of
start of land development work.

ii. The Project Proponent shall submit six monthly compliance reports on the status of the
implementation of the stipulated environmental safeguards to the MOEFCC & its concerned
Regional Office, Central Pollution Control Board and State Pollution Control Board.

iv. A separate ‘Environmental Management Cell’ with suitable qualified manpower should be set-
up under the control of a Senior Executive. The Senior Executive shall directly report to Head
of the Organization. Adequate number of qualified Environmental Scientists and Mining
Engineers shall be appointed and submit a report to RO, MoEF& CC/ SEIAA/ SPCB.

V.  The MoEF& CC/ SEIAA/ SPCB shall randomly monitor compliance of the stipulated

conditions. The project authorities should extend full cooperation to the MoEF& CC/ SEIAA/

SPCB officer(s) by fumishing the requisite data / information / monitoring reports.

Vi Project Proponent shall keep the funds earmiarked for environmental protection measures in 2
separate account and refrain from diverting the same for other purposes. The Year wise
expenditure of such funds should be-reported-to the MoEF& CC/ SEIAA/ SPCB and its
concerned Regional Office. ¢

e Sy i oo M TR . |
Additional conditions recommended in view of- OM dated 08.08.2019 of ¢

National Park/ Wildlife Sanctuary and outside hotified ESZ):

I.  The mining activity should be, can’ied{:r:iu[l in a manner'so that the water regime/system of the
sanctuary is not disturbed., The mining activity should not adversely affect any existing water
course, water body,-catchment cte., The PP shall:while carrying out mining activity ensure

~_compliance of the provisions of Air (Preverition and, Control of Pollution) Act 1981, Water

. (Prevention and Control of Pollution) Aci*{974 and the Environment (Protection) Act, 1986 so
" that the wildlife in the area is not adyersely affecled.: " P

2. The processes like blasting, drilling, ‘excavation, transport and hau!_ag.c qulbng ;Emrmmc,

should be carried out in such an manner 5o, that such'activities do nat auturb wild animals and
bifds particularly during sunset 1o, .f;fnn_:jsﬁe,; The,_ level of noise: should .hg*;l_t;j:;&ivithin the
T I . WU X _F_‘ ey = n"&;‘yr“t al

D permissibleJimits. .~

ST TR e 5 \-"-.'-"';*"""

3. The mining activity shauld not create any obstaclo in thé way of free movement of wildlife and
adversely affect wildlifeeopridars o0 i o it T - T

4. The minerl waste/ slurry should be dumped ‘only.at the designated places only and such waste
dumps shouldbﬁteclmn} d ' in-accon nm%lﬂi‘thupondnmnsofﬂg mining plan/ consent
issued by the RSPCB under the Water and Alract. .~ -

5 ¥ Tht P P ‘ban mpmlﬂ’%@:m’@ﬂ'ﬂﬁd DCF.,Wildllfo ._in:their cﬂ'nrls towards pm]ccﬁun
and conservation of wildlife in'the Sancfuary/ Packs ="

6. The PP shall ensurc that the transporter and labor employed by him should not damage flora
and fauna in the ESZ and the Wildlife Sanctuary/ National Park.

Specl ons applicable, In the cases of violation in terms he Notifl dated
14.3. .3.2018 and O 30.5.2018, 4.7,2018 of the MoEF&CC »

l. The PP shall give an undertaking by way of affidavit to comply with all the statutory
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requirements and judgment of the Hon'ble Supreme Court dated 02.08.2017 in the matter of
Writ Petition (Civil) No. 114 of 2014, Cominon Cause V/s Union of India & others before

grant of ToR/EC. The undertaking inter-alia include commitment of the PP not fo be repeat any
such violation in future,

2. Incase of violation of above undertaking/ affidavit, the ToR/EC shall be liable to be terminated
forthwith,

3. The environmental clearance will not be operational, till such time the Project Proponent
complies with all the statutory requirements ‘and judgment of the Hon’ble Supreme Court
dated 02.08.2017 in the matter of Writ Petition (Civil) No. 114 of 2014, Common Cause V/s
Union of India & others.

4.

The department of Mines & Geology shall ensure that the mining operations shall not
commence till the entire compensation levied, if any, for illegal mining, is paid, by the Project
Proponent through the Department of Mines and Geology, in strict compliance of the judgment
of the Hon'ble Supreme Court dated 02.08.2017-in the mtlar of Writ Petition (Civd) No. 114
0f 2014, Common Cause V/s Union of. M&;othm oy ¥ ﬁ

ADDITIONAL comnmgn -

S

1.  The Mining Department shall tnkc ncuon,,agmut the ?P fﬂ‘ violation of Common Cause
Judgement (violation of Basc ym pmdﬁ‘éuou}q aupuhléd in MoBg and CC Notification
30.05.2018. s

2. For the cases of violation of EIA hotiﬁch' ion. %06 1.hé fmal outcome of tl:u: stay order imposed
by the Hon'ble Supreme Courtiin"W.P .( )20, 1394!2023“ hllcd Vamshakt' Vs Union of India
dated 02.01.2024 will be nppllc-u‘bla

3. Conservation plan has 1o be approqu by'&nmmﬂ DGF in case of any Wild Life Santucary/
Nahunal Park/ Cnnsewauon E.elcrve.’ Protec{ed § ﬁl'llmg wnhm 10 I:m radius of apphed

,. -3

&, crThE G el Pciiee shall h= vnhdfw ,ééﬁ‘iife as laid down in the mining plan
approved and rencwed by compctcnt auilﬂmty, tliue to time, subject to a maximum of

thirty ycars, which may be ﬁn‘l.hu;,cxtmded'by mothﬂ twenty years, beyond ﬁ:my years,
snbjwt to the condition as per MoEF& GC'Nouﬁcaﬁon dated 12.04,2022.

5. (i) in case the mine is a part of any cluster(s), then the presént/new EC issued bySElAA shall
substitute the earlier EC issued by DEIAA and ﬂunu. responsibilities and fund allocation for

environment management, labor welfare, etc as smlﬁnd below shall be rmplemenled and (ii)

that the mining leasc holder shall, aficr ceasing mining opmhcms. and ratom the land to a
condition which is fit for growth of fodder, flora, fauna, ete..

GENERAL CONDITIONS

1. That the grant of this E.C, is issued from the cnwmnmental nnglr: only, and does not
absolve the project Proponent from the other statutory obhgatmns prescribed under any
other law or any other instrument in force, The sole and complete responsibility, to comply
with the conditions laid down in all other laws for the time-being in force, rests with the
industry / unit / project Proponent. Any appeal against this enviconmental clearance shall

lie with the National Green Tribunal, if preferred, within a period of 30 days as prescribed
under section 16 of the National Green Tribunal Act, 2010,

No further expansion or modifications in the project shall be carried out without prior

| &
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approval of the SEIAA/Ministry of Environment and Forests as the case may be. In case of
deviations or alterations in the project proposal from those submitted to this Authority for
clearance, a fresh reference shall be made 1o the Authority to assess the adequacy of
conditions imposed and to add additional environmental protection measures required, if
any.

3. The implementation of the project,vis-d-vis environmental action plans shall be monitored
by MoEF Regional Offi¢e at Lucknow / RSPCB / CPCB / SEIAA, Department of
Environment, Govérnment 6f Rajasthan, Jaipur and this office. A six monthly compliance
status report shall be 'SiJlimiﬂcﬁd o monitoring agencies. _

4. The EC is liable to be réjected, in case if is found that the PP has deliberately concealed
and fumished false and misleading i'ﬁ"fﬁdnaﬁomgr data which is material to screening or

scoping or appraisal or decision on the application for EC. -

5. The projeet authorities shall inform the MOEF Regional Office at Lucknow / RSPCB /
CPCB  SBIAA, Department of Environnient, Goyernient of Rajasthan, Jaipur and the
date of ﬁnn'ncin_l*élosym.ﬁ;@;ﬂl.-ﬁﬁa!.ggpj,‘gﬂtq'fq]?g‘ojébg by the concemned authorities and
the date of starf of the,project., == s~ 5 N T ¥ G, :

6. Offcials from the Departaieit of EnyiFonii, Gobemment of Rajasthan, Jaipur Regional

SPCB, wiidiwould be‘monitoring the iimplementation of

Office of MoEF, Lucknow, ap D giehaiayoul
Environmental safegyards $hould be, Siveh full cogperation, fuclities and documents/data
2 Pl . % Sy - L Tt P' o 1 Ime
uring theitiins +#}, complete set of all the documents
Warded 10§ eﬁg Regional Office of MoEF, Lucknow

ménl of Rajesthan, Jaipur/RSPCB.

r o

et

ing oflh'c enviro

8. The project Proponent should advértise in at least two local Newspapers widely circulated
in the region, one of which'shall be in the-vernacular language informing that the project
has been accorded environ ental C G“Emnccmﬂ.mplcs of clearance letters are available
with the Rajasthan Stajo Pollution Control Board and may also be seen on the website of
the RSPCB, The advertisement should be made: within 7 days ffom the day of issue of the
clearance letter and n‘copyié;f_iﬁé same’ lhmﬂd be forwarded to the Regional Office of
MoEF at Lucknow/Department of Ecology and Environment, Government of Rajasthan,
Jaipur,

9. The above condition shall be enforced among others under the provisions of water
(Prevention and Control of Pollution) Act, 1974, the Air (Prevention and Control of

Pollution) Act, 1981, (he Environment (Protection) Act, 1986, the Public Liability

M
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10.

11,

12.

&

14.

15,

16.

17,

(Insurance) Act, 1991 and EIA Notification, 2006, along with their amendments and rules.
The PP shall obtain prior clearance form forestry and wild Life angle including clearance
from standing committee of National Board of Wild Life (if applicable). It is further
categorically stated that grant of EC does not necessary imply that Forestry and Wild Life
clearance shall be granted to the project and that proposals for forestry and wild Life
clearance will be considered by the respective authorities on their merits and decision
taken. The investment made in the project, if any based on EC so granted, in anticipation of
clearance form Forestry and Wild Life angle shall be entirely at the cost risk of the PP and
MOEF/SEIAA shall not be responsible in this regard in any manner.
The SEIAA, Rajasthan may revoke or suspend the clearance, if implementation of any of
the above conditions is not satisfactory.
Main heulage road should be provided .with,permanent water sprinklers and other roads
should be regularly wetted withwater fankefs fitted with-sprinklers. The material transfer
points should invariably be pjd\g‘ded with Bag filters and or, dry fogging system. In case of
Belt- conveyors facilities the system should be fully coveréddo avoid air borne dust; Use of
effective sprinkler system.to su "i‘ s fgitive diist on haul foads and other transport roads
shall be ensured. i AR TR \‘i’% "% .
Periodic monitoring of ambiedt'air qUalit§ shallbe carried ot for PM10, PM2.5, SPM,
SO2 and NOx monitoring- Lacation,ofghe- 'atig_hrk.(gﬁ‘lzi@u.i:g 5? shall be decided based on
the meteorological data, 535 phica aﬁ;ﬁ and . environmentally and ecologically
sensitive targets and rfreﬁ;u jﬁ £:.m i ing shall grfd :'idgd in consultation with the
§ it oom L e e i 8y A
Rajasthan State P‘}ﬂ“‘}“‘ﬁ;g? ol Bo‘gﬁi; CB). S;gg_i;;nﬁdy reports of the data so
collected shall be regularly submitiéd to_ the RECBICPCB including the MoEF, Regionsl

office, Lucknow. -

TG
B .

& T .{g;&w‘w:;»ﬁi‘ LN s e
Personncl working in' dysty ‘arcas shall iea; piotective fespiratory devices they shall also
be provided with adequaietianifg and tformiion 85 safely and heath aspects,

The ambient noise level shauld’confirm to the gtandaids prescribed under E.(P) A Rules,
1986 viz 75 dB (A) during day time and 70 dB (A) during night time. A

The PP shall submit an environmental statement for the financial ”"'eﬁdi’ﬁg o,
in Form-V as prescribed under the environment (Protection) Rules, 1986, as amended
subsequently on or before the 30" day of September every year, 10 the Rajasthan State
Pollution Control Board/SEIAA and shall also be put on the websitc of the company along
with the status of compliance of environmental clearnce conditions and shall £ By
to the Lucknow Regional offices of MoEF/SEIAA by e-mail ns well as hard copy duly
signed by competent person of company,
The Mining Depanment will ensure that while exccuting the mining Lease/Lol, if the
mining lease forms a cluster of total area of more than 5.0 ¥n: i mocordance with RIA
notification dated 15.01.2016 and 01.07.2016, then such mining lease will be exccuted /

L

SIA/RIMIN/ATITI0/2024

D

Page 28 of 29

e e T T s et b



registered only after public hearing has taken place for the entire ¢luster and there has been
EIA/EMP study of the whole cluster. The Mining Department will further ensure that
revised EC is also obtained by such mining lease holder (s) in the cluster.

18. The Mining lease holder shall, after ceasing mining operations, undertake re-grassing the
mining area and any other area which may have been disturbed due to his mining activities

and restored the land to a cou:huon which is fit for growth of fodder, flora, fauna etc.

19. This EC is being issued on the condition that the applied area is at a distance of more than
50 metres from the. boundnry of the c[osest forest area as stated by project proponent in

Form I, e
..’ ,’-‘ 2 : "‘.: .._;J'“’ - . )
TR s TR - 1 3 1 o= s o .

. -'-;'.3‘:"' ,-’I l_-:'..,'.‘ ‘v";‘bf' i ?:‘\-L v " o W Ih‘r‘)
A g (" et f S T

F R L T Menbes Seotary

S TR e ) SEIAA, Rajasthn,
Nn.RJMEACZfMWEC atB2)202394 ‘Dited: " :

Copytofolluwin;for!nlhm oj d necess

L. Deputy Director, Int Rep
Change, Govt. of India,” A~209'& 218
Institutional Area, Jaipur— 04002 (R
mﬁm‘aﬂefsmhw Wi 0 '
Sh. Rejeeva’ Swamp.- AS '

_Institutional Area, .Inpu:, :

e o

g M:mberSecretary Rajasthan, Stz ro Jazpur mththed:recum*ﬂm RSPCB
shall initiate action agmm!,ﬂ!e Projec'P ponent *ﬁ‘on-comppm ofD.M dal -'03 11.2023

6. Member Secretary, s&acmm

7. Environment Management Plan Diﬁmbn, leaormg Cell, Envimmnuu & Climat
Change, Gowt. of India, Iudm,l’ﬂ?l‘! ran Bhawan, Jor Bnghkond.Allganj Nl:w Ddhl-llOOGS 3

8.  Director, Department of Mine & Geology, Court Chorha, Udaipur,

9. LA., SEL'LA, J’afp.lr wilhllhe duwticm to
Signature r:_cé:ﬁ rified
Digitally S . :
Pty s's;zw{p%maﬂ Mathur

Date: 20/09/2024_]
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Regional Office Sikar

- Rajasthan State Pollution Control Board o
g'——-m—- Shiv-Singhpura Housing Board Colony, Nawalgarh Road, Sikar-332 01 48 -
A\ T : Phone: 01572-248009
<\

Registered
File No F[Mlnes)fNEEMKATH:\NA[Khetr{];‘7253(l):f2024u2025,'151-152

Order No 2024-2025/Sikar/6591

Date: 20/05/2024
it 1d - 133811

M/s Ashok Kumar Sharma

M.L.No-20/04, Khasra No.- 2219, Near Village - Gorir Modi, Tehsil - Khetri, District
- Neem Ka Thana, GorirModi

Tehsil : Khetri District : Neemkathana_
E-Mail : rakesh.mahala123 @gmail.com

Sub:  Grant of Consent to Operate  under Section 21(4) of Air (Prevention & Control of
Pollutiur!) Act, 198lfor your Minor Mineral Mine at near Village-Gorir  Maodi,
Tehsil-Khetri, District- Neemkathana (M.L.No-Shashikant Sharma).

ReE: (i) Your application dated 17/03/2024
(ii) Received an 17/03/2024

Sir,
In view of the details submitted vide your above referred application/ documents, the
Consent to Operate under Section 21(4) of Air (Prevention & Control of Pollution)
Act,1981is hereby granted for carrying mining activities. This consent is subject to the
following stipulations:-

I That this consent iS being granted in_ favour of M/s. Ashok Kumar Sharma, a Mine
of  Minor Mineral having M.L.No-Shashikant Sharma In an area measuring
1.0000 Hectares at/near Village-Gorir Modi
.Tehsil-Khetri,District-Neenikathana.

2 Thatthis consent is valid for a period from 17/03/2024 to 28/02/2029

3. That this consent is valid for. following mining activities :- . AL

Mineral Permitted Mining Capacity
1 Masonary Stone 1967250000 TPA

4 That the project proponent will comply with the Standard as prescribed vide the Ministry ot
Environment, Forest and Climate Change notification no. GSR 826(E) dated 16th November,
2009 with respect to National Ambient Air Quality standards.

Page 1ol d ! . 5

Prnesuxe -

@"




b

Regional Office Sikar

P — - Rajasthaq State Pollution Control Board
= Shiv-Singhpura Housing Board Colony, Nawalgarh Road, Sikar-332 001
SN Phone: 01572-248009
| ’ -
Registered

File No F(Mines)/NEEMKATHANA(Khetri) /7253(1)/2024-2025/151-152

OrderNo  2024-2025/Sikar/6591 Date: 20/05/2024

Unit Id : 133,811

5 That this consent to establish/consent to operate is only for carrying out mining of
minera_i{ore and not for any processing/benefication or crushing/grinding of
. ore/mineral for which a- separate application for consent to establish and/or ‘consent
to operate should be submitted. The project proponent is required to obtain seprate
consent to establish and consent to operate for carrying out mining of  other
minerals(s), if any or processing/beneficiation of such mineral(s) and for any
addition/modification/alteration or change in process.

6 That the mine shall obtain all necessary permission from concern
authorities and district administration Neem Ka Thana for operation of
* the mine. ' :

7 That the occupier/operator of the mine shall ensure that all the
conditions imposed in the Environmental Clearance granted by the DEIAA

vide letter no . F1()/DEIAA/DEAC/
Project/Cat.1 (a)B2(EC)2016/1599-1612 dated 16.12.2016 shall  be
strictly complied with

8 That lessee ML NO. 20/2004shall not extract the Masonary Stone more
than 196725TPA quantity mentioned In the EC lIssued by- the District
Level Environment Impact Assessment Authority, Rajasthan on dated

. 16.12.2016,withoutprlurobtalnlngcunsenll’romlheBoard. . i

9 That in compliance with the OM dated 15/03/2024issued by the ,

MoEF&CC, Gol, that the lessee shall obtain Re-appraisal of Enviropmental

Clearance (EC) from SEIAA Dbefore 27/10/2024 which was earlier issued

by the DEIAA and shall submit copy to the State Board, failing which CTO

may be revoked.

That this consent to operate shall be subject to compliance of any

direction or order passed by Court of Law in.the matter.

11 That lessee shall not extract the mineral more than year wise quantity
mentioned in the approved mining plan without obtaining prior consent
from the Board and its compliance must be ensured.

12 That the lessee shall develop plantation In at least 33% of the total lease
area to maintain Ambient Air Quality around the mine and the action plan
for plantation (as per-the mining plan/eco friendly mining plan) shall be

implemented.
13 That the lessee

and clear/clean them
- patural path and theréd

actlvities, ' "

10

should check the water channels in the minlﬁg lease area
before the rains start water should flow in_ its
should be no obstruction created by’ way of mining
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P

Regional Office Sikar

: Rajasthan State Pollution Control Board
-_m Shiv-Singhpura Housing Board Colony, Nawalgarh Road, Sikar-332 001
Sees Phone: 01572-248009

NP

Registered
File No F(Mines)/N EEH:II{ATHAN'A[KhEtrI]ﬁZ 53(1)/2024-2025/151-152

2024-2025/Sikar/6591 Date: 20/05/2024
Unit Id : 133,811

14 If diversion of water channels becomes necessary due to availability of
mineral in lease area at a particular location only, new drains following

_ the contours be constructed by the lessee, so that water flows
un-obstructed to main water bodies/ponds/tanks /natural reservoirs.

15 That this Consent period shall be coterminous with the validity of mining
lease !

16 That the project proponent shall-ohtain Environmental Clearance and/ or
wildlife Clearance from the standing Committee of the NBWL. If and as
may be required under the Environment Protection Act 1986 or the
wildlife(Protection) Act 1972 and any orders of the Hon'hle NGT or the
Hon'ble Supreme Court.

17 In .compliance to the HO order no. F12(Gen-8)/RPCB/Gr

' Mines/1350-1377 dated ' 23/08/2016 EC shall be got traniferred in the
name of present lessee within 45 days in case of leases under category 'B'
and within 90days in case of category ‘A’, failing which the consent to
operate shall be deemed to have been revoked automatically.

18 That this consent is being issued without physical verification of the unit
area on the basis of the copies of land documents and affidavit submitted
by the proprietor. And if on verification any violation is observed this

- consent shall be revoked /refused without any notice and legal action
shall be initiated accordingly,

19 That this Consent to operate is valid subject to the validity of approved
Mining plan .

20 That all other general conditions enclosed as Annmexure shall be strictly complied

with. .

21That this Consent is subject to the conditions as stated above and general conditions

as stated in Annexure. Further, the mining unit will comply with® the provisions of

the Air (Prevention & Control of Pollution) Act, 1981 and any such conditiuns. as may

‘be specified from time ‘to time by the State Board under the provisions of the

aforesaid Act. * .

22 That the grant of this Consent to Operate is issued from the environmental .angle
only, and does not absolve the profect proponent from the other statutory
obligations prescribed under any other law or any ethe::'instrumeut in force. The sole
and complete responsibility, to comply with the conditions laid down in all other
laws for the time-being in force, rests with the industry/ unit/ project praponent.

Page J ol 4
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Regional Office Sikar aie

Rajasthan State Pollution Control Board .
— Shiv-Singhpura Housing Board Colony, Nawalgarh Road, Sikar-332 001
T B Phone: 01572-248009
| '
Registered

File No F(Mines)/NEEMKATHANA(Khetri}/7253(1)/2024-2025/151-152

| OrderNo  5024-2025/sikar/6591 Date: 20/05/2024

Unit Id : 133,811

23 That the grant of this Consent to Operate shall not, in any way, adversely affect or
jeopardize the legal proceedings, if any, instituted in the past or that could be

instituted against you by the State Board for violation of the provisions of the Act or
the Rules made thereunder, :

24. That the grant of this consent to establish/operate is issued from the envitonmental
angle only, and. does not absolve the project proponent from the other statutory
obligations prescribed under any other law or any other legal instrument in.fnn:e.
The sole and complete responsibility, to comply with the conditons laid down in all
other laws for the time-being in force, rests with the industry/unit/project

proponent.
Encl: As Above ;
Yours sincerely,
Regional Officer
{A): Copy To:- d
1 MasterFile, >

. Regional Officer
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Govt. of India
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Ministry of tabour & Employment
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Directorate-General of Mines Safety

NO: 51252928]NWZ|Ajmer Region 2|Perm|2024|270480 31STHT, Date: 28/01/2025
T U~ ISTAT 819-2, HAT WWR fores s, AT, ey, A 305001, § Aw :
gmsajr2@gmail.com, GTHTY HEAT : 0145-2971084 (0)
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MR AT R W (T o T 2012004)
qaT: 1036 3197 Hell R HAAT B,
ATAERIAT ALY FRUT, STAYT (EUTHA)

: Permission under Regulation106(2)(b) of the Metalliferous Mine Regulations, 1961 for use of Heavy

fawg
“A.; Earth Moving Machinery with deep hole blasting(maximum up to 100mm diameter blast-hole) at Gorir
Masonary Stone Mine (M.L. No. 20/2004) belonging to Shri Ashok Sharma, Mine Owner.

AR,

Please refer to your application vide online application Id: 270480, dated 27.11.2024 enclosing therewith Danger
Zone Plan no. SSM/DGMS/DZ/2024/02 dated 27,10.2024 showing surface features within 300 meters of the
leasehold boundary of the mine and Surface Pit Plan and Section no. SSM/DGMS/SP/2024/01, Dated 27.10.2024
showing the workings of the mine on the above subject,

The matter has been considered in the light of what has been stated in your application under reference.

By virtue of the powers conferred on the Chief Inspector of Mine (also designated as Director General of Mine
Safety) under Regulation 106(2)(b) of the Metalliferous Mine Regulations, 196] and by virtue of authorization
granted to me by the Chief Inspector of Mine (also designated as Director General of Mine Safety) under section
6(1) of the Mine Act,1952, 1 hereby permit to use Heavy Earth Moving Machinery (HEMM) with deep hole
blasting (maximum up to 100mm diameter blast-hole) in the area bounded and marked as A1-B-C-A2 & Al and
to use of Heavy Earth Moving Machinery (HEMM) only without deep hole blasting in the area bounded and
marked as A-A1-A2-D & A on Surface Plan and Section no. SSM:’DGMSISP!ZOEMOI, Dated 27.10.2024 at Gorir

Wwwmmmms.m.iw-mﬁllm&mmﬂﬂdmWEREmnucwmmmwmﬂqm:moecwsmm%m 1120
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LIN 2163565951) of Shri Ashok Sharma, Mine Owner |
District Jhnunjhunu , Rajasthan, subjeet to the fonowing“iﬁ;l?::r
3

1/29/25, 10:02 AM
Masonary Stone Mine (M.L. No. ?0:’2004),
village Gorir (Modi Pahadi), Tehsil Khetr,

being strictly complied with.
1.0 GENERAL:

1.1 Except where otherwise provided for in this conditional permission, all Provisions of the Metalliferous Mine
Regulations, 1961 shall be strictly complied with, 1

|2 No working shall be made or extended within 45 m of any railway, public works, public road or building or
other structure of permanent nature, not belonging to owner of the mine without permission in writing from this
Directorate under Regulation 109 of the Metalliferous Mines Regulations, 1961.

13 Recommendations of 11th National Conference on Safety in mines as stipulated in DGMS (Tech.) Circular
(MAMID)/05 dated 17.07.2013 and 12th National Conference on Safety in mines as stipulated in DGMS (Tech.)
Circular (MAMID)/08 dated 29.04.2020 shall be strictly complied with.

1.4 (a) No deep holc blasting shall be conducted in the area which falls within 300m distance from the surface
features including temple not belonging to owner unless a permission under Regulation 164(1B)(a) of the "“5
Metalliferous Mine Regulation, 1961 to conduct controlled deep-hole blasting is obtained from this Directorate. s oo

(b) No blasting shall be conducted using SME/SMS/ANFO explosive without having valid permission obtained
under Regulation 155(1) & 162(5) of Metalliferous Mine Regulations, 1961.

(c) Blasting operation in the mine shall be carried out strictly as per the stipulations laid down in Regulation 164 of
the Metalliferous Mine Regulations, 1961.

(d) Blasting shall be conducted only after ensuring that persons including blaster within 500m radial distance from
place of firing of shot holes have taken proper shelter. The persons/employees of the nearby mine, crushers,
temples, offices, dwellings, schools, structures etc belonging or not belonging to owner lying within 500m radial
distance shall also been withdrawn outside danger zone (500m) or removed to proper blasting shelter.

() No blasting in the mine shall be carried out within 300m of public roads till such time the blasting incharge has
ensured that no persons/vehicles passes on such roads during the time of blasting. For the purpose, drop bar barrier
shall be provided on both side of such road at a distance of 300m from the place of firing of shots in the proposed
limit of quarry and during blasting, guard shall be posted on the barrier and persons/vehicles shall not be allowed to
pass on the said road during blasting and till the time all clear signal after blasting is obtained.

1.5 The owner shall indemnify occupants/owners of the houses/ dwellings/ buildings or other structures of public e
authority concerned, if any, against the dangers to those properties or injury to them or other persons arising out of |
operations conducted under this permission.

16 No person shall be employed in the mine unless his attendance is recorded in the registers maintained in
prescribed Form at the time when the person, against whom the entry is made, enters or leaves the mine as required
under Section 48 of the Mine Act, 1952 and Rule 78 of the Mine Rules, 1955 read with DGMS Circular No.01 of
2017. The entries in the Form shall be made at suitable points in the premises of the mine at reasonable distance
from work place by a person who is paid by the Owner or the Agent and is answerable to the Manager and not by &
contractor's employee,

:;66 -‘*E;;’:‘_tg:t?r workers shall be vocationally trained as per the provisions of Mine Vocational Training Rules,
s ¢ deploying in opencast working and shall be duly authorised by the manager as competent persons.

1.8 1vi 1 3 1 0 "
The driving license and V.T. Centificate of all the operators of the transporting machinery deployed in the mine

shall remain in the safe ¢ - i : i
thots wiilt on duy ¢ custody of the Manager (against receipt) and the operators may carry the photo-copy with

1.9 The attendance of 1 ;
ce of the operators of tippers/trucks shall be recorded every time they enter the mine boundary.

hitpsi/fapproval-permission-ggms.gov. infPermis
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1.1 “ e
Mil?c }!::tur? ;Sngl limitation of employment of contractor’s employee shall be as prescribed in Section 28 to 35 of the
o< nrespect of above ground and opencast workings and shall be strictly complied with

L1
;ondltmn goveming and intimation about temporary discontinuance or completion of mining operations shall also
€ sent promptly and in any case not later than one month thereof.

1.12° The mine shall be kept under the charge of a manager having qualification prescribed under Regulation 34 of
MMR 1961. Each production shift shall be kept under the charge of at least a Foreman/manager. A blaster holding
competency certificate under MMR 1961 shall be appointed for firing of shots. The examination and repair of the
machinery shall be done by a qualified engineer/competent person authorized by manager.

.13 The mine shall work in only one shift during day light hours. Mine shall not be worked beyand day light
hours or where natural light is insufficient,

1.14. The conditions mentioned in DGMS (Tech.,) Circular No.10 of 2002 dated 19.07.2002 for safer use of
~,  mobile cranes shall be strictly complied with.

ﬂ 1. lSDuri_ng heavy rain, the Manager or senior most mine official present in the mine, shall go round the surface area
of the mine to check vulnerable points and effectiveness of the safety measures. Standing orders for withdrawn of
persons from the mine in case of apprehended danger should be framed and enforced.

2.0 OPENCAST WORKINGS:
2.1 Height and Width of Benches:

2.1.1 The height of benches in top soil/soft strata shall not be more than 3m and shall be kept adequately sloped or
secured. The height of the benches in overburden, mineral or other rock formation shall not be more than the

digging height of the machine deployed thereat for digging, excavation or removal. In any case, the height of
benches in hard strata shall not be more than 6m.

2.1.2  The width of any bench shall not be less than : (i) the width of the widest machine plying on the bench
plus two metres, or (ii) three times the width of the largest dumper/truck/ tipper if dumpers/trucks/tippers ply on
the bench, or (iii) the height of the bench, whichever is more.

2.2 No manual workers shall be employed where HEMM is deployed in the mine,

; 2.3 No mineral or debris or overburden shall be stacked or dumped within 100 metres around the active faces and
ﬂ? periphery of the opencast workings.

2.4  Opencast working operations shall be conducted from top downwards,

2.5  No person other those required for operating the machinery shall be allowed to remain near the foot of the
benches exceeding 3.0m in height. When persons are employed within 5.0m of the working face, adequate
precautions shall be taken to ensure their safcty by dressing or/and supporting the sides of the benches.

2.6 No person shall be cngaged or work or allowed to travel close to high sides/ benches, from which he is likely
to fall for more than 1.8 m vertically down, unless he is provided with and uses a safety belt or rope.

2.7  Special care shall be taken when any slip or other planes of weakness or other geological disturbances exist,
so as to prevent danger to the work-persons,

2.9 Adequale steps shall be taken to ensure that the benches are kept dressed at all times,

2.10  Sufficient number of safcty belts shall be available at the site and shall be ensured the use of the same, Proper
drains shall be provided at the benches to prevent accumulation of water,

hitpsfapproval-permission-dgms. gov.in/PermissionExemplionRelaxalion/PERE mamnumquvgxmwgmm‘,sm 4bA%3d... 320




1129125, 10:02 AM Email
211 Where the excavation is proposed in an arca having surface topography in the form of hillock(s), the min;
shall be started with making of haul roads right upto the top (peak) of the hillock(s) and the workings S!’lau mining
by forming benches from top downwards. proceed

2.12 The sides in overburden and mineral benches shall be kept sloped to prevent danger from fall of sides, Th
overall pit slope of opencast workings from the horizontal shall not exceed 45 degrees. AN

2.13. No working shall be made within a distance of 7.5 metres of the boundary of the mine and, in case of 4
disputed boundary; no working shall be made within a distance of 7.5 metres of the boundary claimed by the owner
of an adjacent mine as required under regulation 111 of the Metalliferons Mines Regulations, 1961.

3.0 ROADS FOR TRUCKS AND DUMPERS, ETC:

31  All haul roads for dumpers/trucks/tippers or other mobile machinery shall be constructed to suit its load
capacity and shall be maintained in good condition. No vehicle other than the transport vehicles shall be used on the
haul roads, except between designated points and when permitted in writing by the manager.

32  All haul roads leading from the opencast workings to surface shall be arranged to provide one-way traffic.

Where it is not practicable to provide for one way traffic, no haul road shall be of a width less than three times the

width of the largest vehicle plying on that road plus(+) 5 m, or definite tum-outs, crossing points, and waiting points *
shall be designated and demarcated by proper sign boards for the guidance of operators/drivers of such vehicles.

33  If large capacity dumpers and smaller capacity tipping trucks or similar transport vehicles are deployed in the
mine, separate roads for tipping trucks or similar transport vehicles shall be provided.

3.3.1 Plying of dumpers or tipping trucks on the same bench where men are 10 work, travel or rest shall be
avoided.

34  All corners and bends on haul roads shall be so designed, made and kept maintained that the operators and
drivers of vehicles plying on the haul road have clear view for a distance not less than 3 times the braking distance
of the largest HEMM working at 40 kms/hour. Where it is not possible to ensure the visibility as stated above the
road shall be provided with two separate lanes for up and down traffic, each of width not less than 2 times the width
of the largest vehicles plying thereon plus 3 m, with a strong divider at centre with adequate lighting and reflector
along the divider.

3.5 Except with the express permission in writing of the Regional Inspector ol Mine (now designated as Directot
of Mine Safety), no haul roads shall have a gradient steeper than 1 in 16 at any place, except for ramps over small
stretches not exceeding 10 m in length, where gradient upto 1 in 10 may be permitted. b“

3.6 Where any part of the road exists above the level of the surrounding area, a strong parapet wall or berm or
embankment of the following dimensions:

i. width at top not less than 1 m,

ii. width at bottom not Jess than 2.5 m,

iii. the height not less than the diameter of the tyre of largest vehicle plying on the road.

It may be noted that mere dumping of mud or overburden shall not be treated as strong parapet wall.

37 Warning notices and road si ; : ; :
. . gns shall be posted along the haul roads at appropriate places like crossings:
curves ete. for guidance of drivers of dumpers/trucks/tippers. 5 -

3.8 Atevery curve, T : 2 .
|rucks.’|ipptm'dumptrsp:::‘l[r: ::::Lf” vertical posts with zebra lines shall be provided to help the drivers © keep the
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3-9r S.vcpamtc haul road shall be provided for light vehicles plying in the mine premises. Where it is not practicablc,
elinite turnouts, crossing points and waiting points shall be designated for use of vehicles.

3.10 pedestrians and two-wheelers shall not be allowed on haul roads.
4.0 FENCING AROUND OPENCAST WORKINGS:

4.1 Thle periphery around the limits of opencast workings shall be kept fenced with a Masonary wall not less than
0.40m thick and not less than 1.2 m in height, with a parapet top.

4.2 The top edges of the opencast workings shall be kept fenced with wire rope strands or barbed wire, supported
on movable posts (wooden, iron or concrete). The gap between the adjacent rope strands or wires shall not be more
than 0.30 m, the bottom-most rope strand/wire shall not be more than 0.25 m above the ground level and the top
most rope strand or wire shall not be less than 1.00m from ground level.

5.0 SPOIL, OVERBURDEN OR DEBRIS BANKS:
™ 5.1 Spoil, overburden or debris shall be deposited at places belonging to the mine and duly approved by the

i manager in writing,
' 5.1.1 Spoils, overburden or debris shall not be deposited, beneath transmission, telephone or power lines or near
any other public structure.

5.1.2 The slope of a spoil bank face shall be determined by natural angle of repose of the material being deposited,
but shall in no case exceed 37.5 degrees from the horizontal. The spoil bank face shall not be retained by artificial

means at an angle in excess of its natural angle of reposc.
5.1.3 The height of spoil bank/dump shall not exceed 10 m.

5.1.4 The spoil bank face shall not be retained by any artificial means at an angle in excess of its natural angle of
repose.

5.1.5 Garland drains shall be provided around the periphery of the dumps, both at top and bottom, to collect run-
off water. A clay capping shall be made over the exposed dump surface to prevent water entry.

5.1.6 Formation of any spoil bank shall be made from bottom to top. No dumping from top to bottom shall be done
in the mine. It shall be ensured that no waler is accumulated at the toe of the every dump.

'-6 5.2 The spoils, overburden or debris shall not be deposited within 45 m of a railway line, public road, other public
works or other structures of pcrmancnt nature, not belonging to management.

52.1 A suitablc fence shall be erected between any railway line, other public works or road, or building or
structures of permanent nature not belonging to the management, and the toe of every active spoil bank so as to
prevent un-authorised persons from approaching the spoil bank.

5.3 No person shall, or shall be permitted to approach the toe of an active spoil bank where he may be endangered
from material rolling down the face. Suitablc warning signs at conspicuous places shall also be displayed.

54  Monitoring of strata movement in dump and pit slopes at the mine shall be done by the Manager or any
competent person (Mining mate or Foreman) authorized by him in writing for the purpose.

6.0 GENERAL LIGHTING:
6.1 Adequate general lighting arrangements conforming to stipulations not less than as specified in DGMS

(Lcgis.) Circular No.03 of 2017 dated 06.11.2017 issued under Regulation 148(2) of the Metalliferous Mine
Regulations, 1961, shall be strictly complied with,
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1 6.2  Illumination surveys at interval not exceeding 30 days shall be conducted at all work-

places to ascertain the
standards of illumination,

6.3 Suitable search lights shall be provided to the concerned mine officials for better supervision at night,

7.0 PRECAUTIONS AGAINST FIRE:

7.1 Acode of practice shall be drawn up for dealing with fires at different locations in the opencast mine, and for
dealing of fires in heavy earth moving machinery.

7.2 Aulomatic fire protection system shall be provided and kept m-aintained in working order on every HEMM
used for loading and transportation. Recommended procedure for testing of such fire protection system, at o given
interval as prescribed by the manufacturer shall also be adopted.

8.0 SUPERVISION:

8.1 (a) The mine shall be under a sole manager, who have the prescribed
agent of the mine for the overall management, control, supervision and
worked and deployment of HEMM shall be suspended in the absen
revoked as soon as the qualified manager ceases to work in the mine

qualification appointed by the owner or
direction of the mine. Mine shall not be
ce of the Manager. This permission shall stang
(b) During every production shift the o
least Foreman’s Certificate and durin
engineer/foreman, who shall be resp

pencast workings shall be placed under the charg
g maintenance shift the workings shall be plac
onsible to see that all the regulations and the 0

¢ of a person holding at
ed under the charge of

rders made there under are
strictly complied with.

8.2 i) Adequate numbers of supervisors including duly qualified Foreman or Mates shall be appointed in each
working shift to assist the manager

(ii) The consumption of explosives shall be less than 500 kg per day.

iii) No ore drmsingfhandlingfprooesaing plant shall be attached with the mine.
1v) The average employment shall not exceed 100 in all,

v) Deep hole drilling machineries not exceeding 100mm diameter shall be deployed with not more than two
excavators with tippers in the mine,

8.3  Each and every operation, including operations carried out through contractors' workers or by outside agency, o
shall be placed under the charge of a competent person, duly appointed and authorized by the manager with his
Jurisdiction being clearly demarcated,

84 Manager shall frame code of practices for each operation and copy of it shall be handed over to all concemed.
It shall be the duty of all statutory persons to enforce the code of practices so framed.

85  The Manager shall issue to every Driver/Operator, Supervisor and Mine Official connected with the _"Scm"i';
Heavy Earth Moving Machinery, a copy of rules/regulations, orders made there-under and guidelines listed minzct
permission governing his dutics, in a language understood by the person concemed. The Manager and the Eng

: ; il : b
shall be responsible to ensure that all the precautions and guidelines listed in this permission are strictly followed by
all concerned,

. rsons
8.6 It shall be the responsibility of the Manager, Engincer and other supervisors to ensure that all pe
working in the mine, and th

ose working on machines/equipment ete, work as per the code of practices
machines and equipment etc, are installed, operated and maintained in safe working conditions.

9.0  The manager shall in particular;-

620
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() make frequent inspections for evidence of slides or of material that may slide or roll from the high wall
(including the face and sides) or spoil-bank;

(b) not allow any person to work under overhanging ledges or where there is evidence of slides, until such danger
has been removed;

(c) ensure that every person engaged in dressing operations on high walls/sides is provided with, and uses, a safety
belt of a type approved by the Chief Inspector;

(d) ensure that all loose material is removed from high wall/side before persons are engaged there.
10.0 INSPECTION, EXAMINATION, REPAIR AND MAINTENANCE OF HEMM AND OTHER MACHINES:

10.1  All track/tyre mounted machineries deployed in the mine shall be provided and maintained with safety
features stipulated in DGMS (Tech) Cir, No. 03 of 2016 and DGMS (Technical) Circular no. 06 of 2020.

™ 102 A scheme for proper maintenance, repair, overhaul and erection in respect of heavy earth moving machinery

(commensurate with the capacity/size type of machines used in the mine), covering places such as repair sheds and

ﬂ workshops, shall be drawn and implemented. This shall also include framing and implementation of Code of

! Practice for erection, inspection, examination, repair, maintenance, etc. of such equipment before putting the same
into use in the mine,

10.3  Every earth moving machinery or equipment or accessory (herein after called machine) shall be thoroughly
examined at least once in every shift and maintained in good and safe working condition. In case of wheeled
trackless HEMM like dumpers, trucks, tippers and other such machinery, special attention shall be paid to safe
working order of brakes, steering system, horn, audio-visual reversing alarm, side indicator lamps, rear view mirrors

and head lights & tail lights.

104 A record of examination and maintenance carried out in accordance with the above shall be maintained in a
bound paged register which shall be signed by the concerned shift engineer and countersigned by the Engineer-in-

charge.

10.5 If the engineer, mechanical foreman or other competent person making an inspection notices any defect in
any machinery, the said machinery shall not be used until the defect has been remedied.

10.6 Any defect in any machinery, reported by its operator, shall be promptly attended to.

) 10.7 Any machinery found to be in an unsafe operating condition shall be tagged at the operator's position; “Out
-6 of Service, Do not Use” and its use shall be prohibited until the unsafe condition has been corrected.

10.8  All repairs to a machine shall be done at a location which provides a safe place for the persons engaged on
repairs.

10.9 Except for testing, trial or adjustment, which must necessarily be done while the machine is in motion, every
machine shall be shut down, and positive means laken (o prevent its operation, before any repair, maintenance or

lubrication is undertaken on it,

10.10 Power shall be disconnected when repairs are to be carried on any electrically powered machine/apparatus.

10.11 Any machinery, equipment or part thereof which is suspended or held apart by use of slings, hoists, or jacks
shall be substantially blocked or cribbed, before men are permitted to work underneath or between the same.

10,12 While inflating tyres, suitable protective cages shall be used. Tyres shall in no case be inflated by sitting
either in the front of it or on lop of the same.

10.13 Operation and maintenance of heavy machineries such as shovels, excavators, pay-loaders, dumpers, tippers,
trucks etc. shall be done strictly in accordance with the OEM's operation and maintenance instructions which shall
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be obtained from the manufacturers.

10.14 The stability of HEMM shall be carried out at least once in every year and after every major overhaul by an
independent agency.

SRR EARER

10.15 The crane and overhead crane shall be subjected to proof load test and NDT test once in a year from a
competent authority.

10.16 The pressure vessel receiver shall be subjected to hydraulic and NDT test and shall be carried by a competent

authority.

10.17 In case of any defect in cquipment such as brake, steering and safety device, the equipment shall immediately
be taken out from use keeping a record thereof.

11.0 PROTECTIVE EQUIPMENT:

11.1 Every person working in the mine shall be provided with, and shall use, a helmet and protective footwear of a
tvpe approved by the Chief Inspector of Mine, ~

112 All the persons employed beyond day-light hours shall be provided with, and shall use, flucrescent jacket and
helmet with fluorescent band.

12.0 PRECAUTIONS AGAINST DUST:

12.1  Adequate arrangements to allay dry dust, by wetting, shall be made on haul roads and benches where mobile
HEMM, trucks and dumpers operate.

122 All drills shall be provided with wet drilling arrangement or with a device, duly approved by the Chief
Inspector of Mine, to prevent atmosphere getting charged with dust, which shall be kept in operation during drilling
operations and it shall be maintained in efficient working order. No dry drilling operation shall be carried on.

123 Adequate arrangements (o suppress dry dust by wetting shall be made, if during any operation of drilling,
loading, unloading, crushing, dressing etc., dust is likely to be produced in such quantity (not more than 3mg/m3 )
as may be injurious to the health of persons, as also on roads and benches where trucks and dumpers operate. Dust
surveys shall be done as laid down in Regulation 124 of Metalliferous Mine Regulation, 1961,

124  Truck mounted drill machines designed for tube well drilling for sources of water shall not be used, Only
proper type of Blast H ole Drill Machine, specially designed for mining purpose, shall be used. ~

13.0 Precautions during Firing:

13.1 Shots shall not be fired except during the hours of day light, All holes charged on any one day shall be fired on
the same day.

13.2 Shots shall not be fired in crushed, broken or fractured ground,

13.3 As far s practicable, holes shall be fired either between the shifis, or during the rest interval, or at the end of
work for the day. '

13.4 A distance of 300 meters, herein after be called "Danger Zone"

; in any direction, from the place of firing. The
;i_m}gcr am:r : shall be distinctly demarcated (by means of red flags or other :::ilablc means) at Icusr: 30 minutes before
wing o es.

13.5 Proper and distincl warning by a siren installed fi s e T R R e o least
10 minutes before the holes are fired. or the purpose shall be given within the danger zone, at 1¢

Jlapproval-permission-dgms. gov.in/PermessionExemptionRelaxation ;
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13.6 Before the holes arc charged, stemmed and fired, the blaster/blasting foreman, with assistaljcc of his assistants,
appointed in sufficient number in writing by the manager, shall ensure that all persons have either left the danger
zone, or have taken adequate shelter.

13.7 During the approach and progress of an electric storm the following precautions shall be taken: (a) No
explosive, particularly detonators shall be handled; (b) If charging operations have been commenced, the work sl'lall
be discontinued until the storm has passed; (c) If the blast is to be fired electrically all exposed wires shall be coiled
up and if possible placed in the mouth of the holes, or kept covered by something other than a metal plate; (d) {%II
wires shall be removed from contact with the steel rails of a haulage track so as to prevent the charge being
exploded prematurely by a local strike of the lightening.

13.8 After shots have been fired; no person shall enter or be allowed to enter the place, until 3q minutes after firing
of the shots. Before allowing any person to enter the area, the in-charge of the blasting operations shall make sure
that the area is free from dust, smoke or fumes.

13.9 In case of misfires, precautions as laid down in Regulation 167 of the Metalliferous Mine Regulations, 1961
~~, shall be taken.

f‘i' 13.10 (a) Slurry explosives shall be used in opencast mine in the order of their date of manufacture. (b) Explusive_s
manufactured earlier than six months shall not be used. In case the shelf life of the explosive is less than 6 months it
shall not be used after expiry of the shelf life.

13.11 (a) Slurry explosives when transported in vehicles shall be carried in an Explosive Van approved by the Chief
Controller of Explosives. (b) Explosive vans used for the transport of explosives shall be in safe operating condition
and should be driven by competent licensed drivers. (c) The vans shall be kept in isolated locations while loaded.
(d) Vans shall be well locked except during times of placement and removal of stocks of slurry explosives. (c)
Smoking and open flames shall not be permitted in or near the vans containing slurry/emulsion explosives.

13.12 All detonators and primed cartridges shall be kept in secure receptacles at a safe distance from the detonating
fuse and the explosive until actually required for use.

13.13 The cases of slury explosives shall not be opened unless the holes are ready for charging in every respect.

13.14 The holes shall be charged and fired as soon as possible after the explosive is transported 1o the site of
blasting. All normal precautions for charging and firing as laid down in the Regulations shall be strictly observed.

13.15 The entire operations of transport of the explosive to the site of its use, cutting & slitting of cartridges and
"3 charging and blasting shall be placed under the overall charge of a competent person holding Foreman/Mate

certificate or such other qualifications as may be approved by the Director-General of Mine Safety and appointed in
writing by the Manager for the purpose.

140 DESIGN, OPERATION AND MAINTENANCE OF SHOVELS, EXCAVATORS, PAYLOADER & OTHER
MACHINERIES:

14.1 Every shovel, excavator and pay-loader shall be so designed as to afford the operator clear and uninterrupted
vision zll around.

142 Every shovel, excavalor, pay-loader, dozer and drills shall be maintained in good and : "
and shall be provided with - & safe working condition

(1)  cfficient warning devices;

(1)) front and rear Jights of adequate intensity and a portable lamp for use in emergenc 1 i
cquipment is not intended 1o be used beyond day-light hours: and pRArY, uaiens: the lnding

(iii) an approved type of portable fire extinguisher or other oved i i

efficient working condition so placed as to be within cusy reach of tl?szrpumur?pc eI, .
Jlapproval-permisson-dgms. gov. sionExsmplionielaxation/P
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(iv) fire resistant hydraulic hoses in place of ordinary hoses 10 decrease the chance of fire and fire resistant
sleeves and conduits where cable/wire is used;

(v)  aretractable ladder for mounting onto the machine;

(vi) proper scat belt for operator;

(vii) turbo charge guard

14.2.1 The following safety features shall also be provided with every shovel and excavator -

(i)  all functions cut-off switch;
(ii)  swing motor brake;
(iii) vent valve on top of hydraulic tank of such a type which is removable without any tool;
(iv) a baffle plate between cold zone and hot zone;

-~
(v) provision for limiting of hydraulic cylinders — stopper. h

14.2.2 All dozers shall also be provided with roll over protection. .
14.2.3 All drills shall also be provided with the following safety features -

(i)  approved type of dust prevention or suppression system;

(ii) cach moving parts shall be guarded/fenced in effective manner;

(iii) emergency push button switch in operator’s cabin, main frame, propeller pendent and rear end;

(iv) tripping device to trip the field switch;

(v) thermostat motor protection relay in winding armature and other related parts;

(vi) explosive vent in transformer;

(vii) proper interlock (an electric interlock between drilling and propeller operation);

(viii) high air discharge temperature switch; r\g

(ix) lowlub oil pressure switch;
(x) oil stop valve (electric solenoid valve in compressor lubrication line);
(xi) no bump circuit
(xii) tower lock and lock check valve
(xiii) proper joystick - spring loaded type to retum to neutral (dead man safety)
(xiv) disk brake and brake valve and its testing parameters;
(xv) lock check valve for preventing creeping in drill;
143 The operator's cabins of every shovel, excavator, pay-loader and other HEMM shall be well designed and

substantially built and air-conditioned so as 10 render ade i i i
quate protection to th 3 t, dust, noise
etc. A seat belt for the safety of the operator shall also be [ll'lJ\l'idl:l.Il, in the cquipm:n;?réaﬁl:dagmmt -
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144  Every shovel, excavator and pay-loader shall be under the charge of a competent person, authorised in
writing by the manager, herein called the 'Operator’,

14.5  All persons cmployed or to be employed to operate shovel, excavator, pay -loader and other HEMM shall be

trained and their competency shall be evaluated by a Board constituted by the management. Th" members of such
hoard shall be persons who are not connected with imparting of training. However, the training officer(s) may be

co-opted in the Board as obscrver.

14.5.1 Only such fitters/mechanics possessing driver's/operator's license, shall be allowed to carry out test-run of
shovel, excavator, pay-loader and other HEMM.

14.6 No person other than the operator or the manager or any person so authorised in writing by the manager shall
nde on a shovel, excavator or pay-loader.

14.7 No person shall be permitted to ride in the bucket of a shovel, excavator or pay-loader.

| - 148 Shovel/excavator dippers and pay loader bucket shall be lowered to the ground during greasing operations.
= 149  No shovel, excavator or pay loader shall be operated in a position, where any part of the machine or

‘ﬂ suspended loads therefrom are bought closer than 3m to exposed high voltage transmission lines, unless the
current has been cut off from such exposed transmission lines, and positive means have been taken to prevent the
lines from being energised. A notice of this requirement shall be posted at the operator's position.

14.10 Electrical cables, if any, shall be laid in such a manner that they are not endangered either by falling rocks or
by any mobile equipment.

14.11 The shovel/excavator/pay-loader bucket shall be pulled out of the bank as soon as it is full.

14.12 When being operated in soft or unstable ground, every shovel and excavator shall be supported on mats,
heavy planks or poles 50 as to distribute the load of the machinery over larger area and prevent its toppling.

14.13 When not in use, shovel, excavator and pay-loader shall be moved to and stood on stable ground.

14.14 If more than one stripping machine is in use in any area, either on the same bench or on different benches,
the machines shall be so0 spaced that there is adequate space for safe operation of each equipment, and there is no
danger from flying or falling pieces of stones etc. from one machine to the other.

{ . 14.15 The safety features recommended in equipment shall be made a part of the notice inviting tender for new
- 6 procurement and the design and drawing shall be obtained from OEM for fitting the same in old cquipment,

15.0 DUTIES OF SHOVEL, EXCAVATOR & PAYLOADER OPERATORS:

15.1  Beforc any machinc is put into operation, the operator shall look for anv pl ST
g z g y placards/tags on the machine like

“OUT OF ORDER”, “UNDER " etc, : :

i e M REPAIRS", etc, and in case such tags are seen anywhere in the entire system, the

152 At the commencement of his shift, the operator shall pers i i i i
attention 1o the following details perior shatl personally inspect and test the machine, paying special

(i) that every waming device is in working order,
(ii)  that it is mechanically sound and in efficient warking order, and

(i) that the lighting fixtures i : ing or 1 o :
Nihthions: ghting fixtures ure in proper working order, if the machine is required to work beyond day-

153 He shall not take out the machine fo
working order.

hitps //approvak-permission-dgms.gov.in/Permi .
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154 The operator shall maintain a record of every inspection made under clause 15.2 in a bound paged book kept

for the purpose, and shall sign every entry made therein.

15.5 The operator shall kecp the cab window clean so as to ensure clear vision at all times.

15.6 The walkways in or about the cab of any shovel, excavator and pay-loader shall be kept free of loose tools,
grease containers or other materials that might fall or give rise to tripping hazard.

15.7 The operator shall not operate the machine when persons are in such proximity as to be endangered.

158 The operator shall not swing the bucket over-passing the lrucks_/dumpers when they are being loaded. He
shall swing the bucket over the body of the truck/dumpers whilst loading and not over the cab, unless the cab is

protected by a substantially strong cover.

159 Before lcaving the machine, the operator shall lower the bucket to the ground.
15.10 The operator shall not allow any unauthorised person to ride on the machine.

16.0 DESIGN, OPERATION AND MAINTENANCE OF TRUCKS AND DUMPERS:

16.1 Every truck or dumper and other mobile equipment shall be maintained in good and safe working condition
and shall be provided with:

(i) two brakes. One of the brakes shall be fail safe. Efficient service brake, secondary brake, parking brake, and
speed retarder and an emergency steering in case the steering system is hydraulically operated,;

(i1)  efficient horn;

(iii) rear view mirrors of adequate size on either side of the vehicle and blind spot mirror apart from the rear view
mirrors to enable operator to have clear visibility of blind spot in and around dumpers;

(iv) rear vision system shall be installed in the equipment especially in dumpers/tippers. The system shall be
provided with a monitor which can be installed inside the cabin of the operator & an automatic switch on the
reverse gear actuates ultra-low light camera with sufficient number of infra-red LEDS installed at rear of the
vehicle which provide picture in nearly pitch dark & poor weather conditions and a clear and sharp picture is
displayed on the monitor;

(v) automatically operated audio-visual alarm which gets switched on no sooner the gear lever is shifted in
“reverse” position;

(vi) side indicator lights;

(vii) efficient head-lights, if the truck/dumper/equipment is required to work beyond day-light Hours;
(viii) Retro reflective reflectors on all sides for visibility of trucks or dumpers during night;

(ix) Auto dipping system to reduce glaring on eyes of operator during night operation;

(x) proper scat with seat belt for driver or operator along with reminder to alert operator to use the same;
(xi)  asubstantially strong canopy to cover the driver's/operator’s cabin fully;

(xii) mechanical steering locking to prevent untoward movement of steering wheel;

(xiii) locking arrangement for lifted b ; 3 =
lified position; ody and a hooter along with an indicator to indicate if the body is still in
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REmaiCorrespondence/inbox?q=9x%2fospW2KsDGCNVSb4abA%3d .. 1220



1129125, 10:02 AM Email
(xiiv) i mechanical type anti collision device (Tail gate Protection) to avoid head to tail collision on haul road such
as tail gate, bumper extension or any other strong device;

(xv) fire resistant hydraulic hoses in place of ordinary hoses to decrease the chance of fire and fire resistant

sleeves and conduits where cable/wire is used;
(xvi) propeller shaft guard;

(xvii) proximity warning device;
(xviii) provision of restricting maximum speed of the vehicle to 30 kms/hour by blocking higher gear or any other
automatic means/limiting speed device;

(xix) approved type and factory fitted fire suppression system;
(xx) Battery cut-off switch to reduce chance of fire; and

~ (xxi) Load indicator and recorder to prevent overloading.

,-""l.
2B |62 The operator's cabins of dumpers/tippers/other mobile equipment shall be well designed, substantially built
st heat, dust, noise etc. A seat belt for

and air-conditioned so as to render adequate protection to the operator agai
the safety of the operator shall also be provided in dumpers/tippers/other mobile equipment.

163 The audio-visual alarm provided on trucks/dumpers/other mobile equipment shall be of such intensity which

is not less than 5dB(A) above the surrounding noise level.

164 Every truck or dumper shall be under the charge of a competent person authorised in writing by the manager

herein called the 'driver'.

16.5.1 All persons employed or to be employed to drive/operate trucks/dumpers/tippers shall be trained and their
competency shall be evaluated by a Board constituted by the management. The members of such board shall be
persons who are not connected with imparting of training. However, the training officer(s) may be co-opted in the

Board as observer.
16.5.2 Only such fitters/mechanics possessing driver's/operator's license,
trucks/dumpers/tippers.

- 166 No person other than the driver or the manag|
Nl gonatruck or dumper.
all, or shall be permitted to, ride on the board of a running truck or dumper.

shall be allowed to carry out test-run of

er or any person authorised in writing by the manager shall ride

16.7 No person sh
16.8 No vehicle shall be loaded/unloaded on gradient.
169 As far as possible, loaded trucks or dumpers shall not be reversed on gradients.

16.10 Sufficient stop blocks shall be provided at every tipping point and these shall be used on every occasion,
material is dumped.

16.11 Code of Traffic Rules framed by the Manager shall be adopted and followed during movement of all trucks
and dumpers. They shall be prom inently displayed at relcvant places in the opencast workings and on truck/dumpers
roads.

16.12 When not in use, every truck or dumper or other wheeled trackless machinery shall be moved to and parked
at proper parking place(s) which shall be on level ground and away from working area of other mobile equipment.
The truck or dumper or other wheeled trackless machinery shall not be parked at a place where it cannot be

observed.

- . k < finb
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work on the chassis of a truck or dumper, with the body in a raised
n securely blocked in position. The hoist mechanism shall not be
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16.13 No person shall, or shall be permitted to,
position unless the truck or dumper body has bee: I ) n
depended upon to hold the body of the truck or dumper in a raised position.

16.14 Suitable points shall be designated for parking utility vans and other light vehicles in the opencast workings,
which in no case shall be less than 30m away from the area where mobile HEMM operates. The light vehicles shall

in no case be taken beyond the designated point unless operation of HEMM in the vicinity has been stopped.
16.15 No person other than those authorised shall be permitted to enter or remain in any dumping yard, loading and
unloading points and turning points.

truck/dumper, the maximum load to be hauled shall be
Speed limits at which such loads can be hauled shall
gradient, direction of movement, road surface
the haul road at appropriate places/sections.

16.16 In respect of every truck/dumper or class of
determined and notified to operators/drivers by the Manager.
also be determined and fixed by the Manager, depending on the road
elc., and notices/sign boards specifying the same shall be posted along

16.17 The safety features recommended in dumpersitrucks/tippers shall be made a part of the nntige inviting tender
for new procurement and the design and drawing shall be obtained from OEM for fitting the same in old cquipment, =

17.0 DUTIES OF TRUCK/DUMPER/TIPPER OPERATORS:

17.1 Before commencing work, the driver shall personally check the dumper/truck/tipper for oil(s), fuel & water
levels, tyre inflation, and general cleanliness, and inspect and test the vehicle, paying special attention to the

following details:

(i)  that brakes and steering system are in proper working order;

(ii) that the waming devices including automatically operated audio visual reversing alarm are in working order;
(iii)  that rear view mirrors on either side of the vehicle, rear vision system and blind spot mirrors are provided;
(iv)  that side indicator lights are in working order; and

(v) that head lights are in working order, if the vehicle is required to work after day-light hours.

17.2 The driver/operator shall not take out the vehicle for work nor shall he drive the vehicle, unless he is satisfied
that it is mechanically sound and in efficient working order. d

17.2.1 He shall wear the seat belt before starting the vehicle and shall also tha - y
authorised to ride in the vehicle, are properly seated and also wear safety bells. ensure that other person(s), 1 #

17.3 The driver shall maintain a record of every inspection made under cl i t
for the purpose and shall sign cvery entry made therein, ause 17.1 in a bound paged book kep

17.4 The driver shall keep the cab window clean so as to ensure clear vision at all times.

17.5  The driver shall that i - : " y
r.:ginc. ver ensure the gear is in neutral position, and parking brake is on, before stopping the

17.5.1 The driver shall handle the truck/dumper carefully and i : '
owahill goadicnts B v gror s thet ssitbrm ofbmki:gni? rckqﬁl:e:; under control at all times. He shall negotiate

”'iikﬂc Sh;:lr"othfl?w t;’“ fast, shall avoid distractions and shall drive defensively. He shall not attempt t0
:v:ce di: ang . vcd 11(; c un csj he can see clmrl_y area enough ahead to be sure that he lr.:an pass it safely without
X g the speed limit, and that area ahead is free of any road intersection or junction. He shall also sound

audible warning signal before overtaking and s k
proper audible signal in reply. & hall not attempt to pass the other vehicle until he has received 8
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k or dumper shall sound the audible waming

'

-

1

the driver of the truc

equipment until he has received a proper audible signal in reply.

17.5.3 When approaching stripping cquipment,
signal and shall not attempt to pass the stripping

or railway line, he shall reduce his speed, look in both directions al
railway line only if it is safe to do s0.

ong the road or

17.5.4 Before crossing a road
railway line and shall proceed across the road or

r dumper in reverse unl
| before reversing a truck or dumper.

plant structure ctc.

ess he has a clear view of the area behind the

17.5.5 The driver shall not operate the truck o
vehicle. He shall give an audible warning signa

17.5.6 Driver shall be sure of clearance before driving through tunnels, archways,
chind a vehicle with twin rear wheels from which a

17.5.7 The driver shall not drive ‘nose to tail' particularly b
f his vehicle.

stone piece wedged between the tyres may fly back into the windscreen 0

17.5.8 He shall sound audible waming while approaching blind corers or any other poin
in front unexpectedly.

ts where person may walk

al is not loaded in a manner as to

17.6 The driver shall sce that the vehicle is not overloaded and that materi
erial projecting beyond the front or

project horizontally beyond the sides of the vehicle’s body and that any mat
rear is indicated by the red flag during day and a red light after day-light hours.

17.7 The driver shall not allow any unauthorised person to ride on the vehicle,
the authorised number of persons to ride on the vehicle.
18.0 Duties of Mechanics, Fitters or Engincers:

(a) At the commencement of every shift he shall personally inspect and test every machine and
special attention to the following details:

He shall also not allow more than

vehicle paying

(i) That the brakes and the warning devices are in working order;

(i) If the vehicle or machine is required to work after day light hours that the lights are in working order.

¢ or machine to be taken out for work not shall he drive the vehicle unless he is

(iii) He shall not permit the vehicl
satisficd that it is mechanically sound and in efficient working order.

anic shall maintain a record of cvery inspection in a bound paged book kept for the purpose. Every

(b) The mech
k shall be signed and dated by the person making the inspection.

entry in the boo
19.0 Duties of manager: It shall be the duty of the manager:

2) to ensure compliance with the aforesaid precautions,

ecify in respect of every vehicle the maximum load to be hauled and maximum speed of the

b) To determine and sp:
vehicle and cause notices specifying the same to be posted along the road at appropriate places;

(drawing attention to any necessary precautions) to be posted along the truck or

¢) To cause waming potices
like level crossing , curve and turning points etc.

haulage roads at appropriate places,

d) To designatc the persons authorized to ride on trucks;

¢) To give every truck driver dircctions in wriling with respect to loads, speed i i
and precautions necessary for safe running. e » speed, persons authorized to rides on trucks

f) To countersign entries in books and records to be maintained in pursuance of these precautions;

g) To take such other precautionary measurcs as may be necess: y o : ;
transport vehicles and for the safe of work persons. e B
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20,0 TESTING OF BRAKES:
20.1 Brakes of every truck, dumper and any other wheeled trackless machine shall be tested at least once in two
weeks, in a manner as indicated below:

Service brake test: The brake shall be tested on a specified gradient and speed when the vehicle is fully

(i)
loaded. The vehicle shall stop within a distance as specified by the OEM when the brake is applied, which shall be

obtained from the manufacturer of the vehicle.

Parking brake test: The parking brake shall be capable to hold the vehicle for a period of at least ten minutes
d at the maximum gradient of roadway on which it is permitted to ply.

(i1)
when it is fully loaded and place
20.2 A record of every such test carried on every dumper/truck/tipper/other mobile HEMM shall be kept
maintained in a bound paged book which shall be signed by the person carrying out the tests and shall be
countersigned by the engineer and the manager.

20.3 All of the above procedure and precautionary measures regarding i.e. testing of brakes including service brake,
retard brake, parking brake and steering shall comply the provisions as stipulated in DGMS Technical Circular
Nos.36/1972. 03/1981 and 04/2012 i.e Service brake, Retard brake, parking brake and steering shall be tested with
accelerating the engine to 1400 RPM, 1300RPM, 1200 RPM and 1000 RPM respectively. ﬁ

21.0 PROTECTION OF WORKERS AGAINST NOISE & VIBRATION:

21.1 Suitable steps shall be taken by all appropriate means to reduce the exposure of workers to any cxcessive
noise and vibration. Guidelines given in DGMS (Tech.) Circular No. 18 of 1975 and 5 of 1990 shall be strictly
complied with. The persons engaged in operation of drill machines, dozers ete. who are exposed to high noise level

shall be provided with ear muff mounted helmets.

22.0 CODE OF SAFE WORK PRACTICES:

22.1 A suitable 'Code of Traffic Rules & Safe Work Procedures' for regulating the movement of Heavy Earth
Moving Machinery, trucks, tippers and other wheeled trackless machinery (commensurate with the capacity/size
type of machines used in the mine) shall be framed and enforced immediately. Such Code of Traffic Rules should be
deliberated and approved by Tri-partite Committee. A copy of traffic rules, in a language understood by them, shall
be made over to all concemed, i.e., to drivers and operators of HEMM/trucks/tippers (including those belonging to

contractors), supervisors and mine officials, and to such other persons who monitor/control movement of HEMM. ~

222 A suitable *‘Code of Practice’ for prevention of injuries to persons engaged in tipping on stock piles, tipping at
crusher, dumping of overburden at dump yards, at loading and unloading points etc. (commensurate with the
capacity/size type of machines used in the mine) shall be framed and enforced immediately. Such Code of Practice
should be deliberated and approved by Tri-partitc Committee. A copy of the code of practice, in a language
understood by them, shall be made over to all concerned, i.e., to dump-men, drivers and operators of
HEMM/trucks/tippers (including those belonging to contractors), supervisors and mine officials, and to such other
persons who monitor/control dumping/tipping operations.

223 A suitable "Code of Practice” for dealing with fires/spontaneous heating at different locations, machineries,
vehicles, etc. shall be framed and enforced immediately. Arrangements for firefighting shall be provided on all
HEMM. Such arrangements shall, if possible, operate automatically on appearance of fire or oceurrence of
spontancous heating. The automatic fire fighting arrangement shall be provided with optical, thermal or any other
suitable fire sensing devices suitably located to sense any rise in temperature beyond a predetermined limit or fire
and automatically actuate the fire suppressant from a container(s) to such fire hazard arcas of the machine through
fixed plumbing network and nozzles. NOTE: Above "Codes” shall be constantly and prominently displayed at every

hitps Sion-dgms. gav. in/P elaxation/P EREmailCorrespondence/inbox 7q=9x%2lespJW2KsDGCnVSbd4bA%3d. . 16/20




1128125, 10:02 AM o
l‘t:levant place including in the opencast workings, workshops, truck-dumper roads, spoil/coal-heaps, material yards,
etc.

NOTE: Above "Codes" shall be constantly and prominently displayed at every relevant place including in the
opencast workings, workshops, truck-dumper roads, spoil/coal-heaps, material yards, elc.

23.0 Drilling and blasting of deep holes:
A. General:

23.1 Operations connected with Drilling, Charging, Stemming and Blasting of deep holes shall be placed under
overall charge of Foreman, holding at least a foreman’s certificate of competency granted under the Metalliferous
Mine Regulations, 1961.

23.2 Not withstanding anything contained in the Metalliferous Mine Regulations, 1961,preparation of charges,
charging and stemming of holes shall be carried out under the personal supervision of a mine Foreman.

™) 23.3 A proper record for cvery blast, showing blasting parameters like hole size, spacing, burden, depth of holes,

7, number of holes fired in the round, charge/hole, charge/delay and total charge of explosives fired in the round, fly

ﬂ‘ rock, with a rough sketch showing the drilling and firing pattern shall be kept maintained in a bound paged register
kept for the purpose. The record shall be signed and dated by the manager of the mine.

B. Drilling of Deep Holes:

23.4 The area where drilling is to be done shall be thoroughly cleaned of loose rocks and debris and position of
every deep hole to be drilled shall be distinctly marked by the blasting foreman, so as to be readily seen by the
drillers. No person shall be permitted to remain within a radius of 20 meters or within 60 m on the same bench
where charging of holes with explosives is being carried out.

23.5 No drilling shall be commenced in an area where shots have been fired, until the blaster/ blasting foreman has
made a thorough examination of all places, including remaining butts of old deep holes, for unexploded charges that

the drill rod may strike.
23.6 Drilling and charging of deep holes shall not be carried out in the same area at the same time.

23.7 Burden and spacing shall be suitably adjusted to ensure proper fragmentation, effective utilization of explosive
energy and throw of debris/mineral do not exceed 10.0 m.

‘%ﬂ"g 24.0 Transport of explosives:
24.1 Where explosives are transported in bulk for deep hole blasting the following precautions shall be taken: -

(1) Transport of explosives from the magazine to the priming station or the site of blasting shall not be done except
in wooden or cardboard packing cases. The quantity of explosive transported at one time to the site of blasting shall
not exceed the actual quantity required for use in one round of shots. The explosives shall be transported to the site

of blasting not more than 90 minutes before the commencement of charging of the holes.

(2)(a) No mechanically propelled vehicle shall be used for the transport of explosives unless it is of a type approved
in writing by the Chief Inspector provided that a Jeep or Land Rover may be used for the transport of detonators

from magazines to ‘priming stations’ subject to the following conditions: -
i. Not more than 200 detonators are transported in a vehicle at a time;
ii. he detonators are packed suilably in a wooden box

iii. The wooden box containing detonators is placed inside an outer metal case of construction approved by the
Chief Inspector;

mmwmm.mmmmwmmmwusmmmmmmmmsmmm“. 17120
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iv. The outer metal case shall be suitably bolted to the floor of the vehicle or otherwise fixed in a wooden frame so
that the container docs not move about while the vehicle is in motion;

W

v. No person shall ride on the rear portion of the vehicle.

(b) Every vehicle used for transport of explosive shall be marked or placarded, on both sided and ends, with the
word EXPLOSIVE in red letters not less than 25 centimeters high on a white background.

T i

(c) Every mechanically propelled vehicle transporting explosives shall be provided with not less than two fire
extinguishers (one of carbon tetrachloride type for petroleum fire and other of carbon dioxide under pressure type
for electrical fire) suitably placed for convenient use.

(3)(2) The vehicle used for the transport of explosives shall not be overloaded and in no case shall explosive cases
be piled higher than the sides of its body,

(b) Explosives and detonators shall not be transported in the same vehicle at the same time.

(4)(a) No person other than the driver and his helper (not below 18 years of age) shall ride on a mechanically -,
propelled vehicle used for the transport of explosives. q

(b) A vehicle loaded with explosives shall not be left unattended.

(c) The engine of a vehicle transporting explosives shall be stopped and the brakes set securely before it is unloaded
or left standing.

(d) A vehicle loaded with explosives shall not be driven ata speed exceeding 25 Km/hr.

(¢) A vehicle loaded with explosives shall not be taken into garage or repair shop and shall not be parked in a
congested place.

(f) A vehicle transporting explosives shall not be refuelled cxcept in emergencies and then only when its engine is
stopped and other precantions taken to prevent accidents.

(g) No trailer shall be attached to a vehicle transporting explosives.

(5)(a) Every vehicle used for the transport of explosives shall be carefully inspected once in every 24 hours by a
competent person to ensure that:

i. Fire extinguishers are filled and in place; a
ii. The electric wiring is well-insulated and firmly sccured;

iii. The chassis, engine and body are clean and free from surplus oil and grease;

iv. The fuel tank and feed line are not leaking; and

v. Lights, brakes and steering mechanism are in good working order.

(b) All repont of every inspection made under sub-clause (a) shall be signed and dated by competent person making
the inspection.

(6) Al operations connected with the transport of explosives shall be condu i tad
: : . " cted with the 1 ision of a
Foreman solely placed in charge of blasting operations at the mine. e

g{] The blaster shall personally search every person engaged in the transport and use of explosives and shall satisfy
imself that no person so engaged has in his possession any cigrette, *biri’ or other smoking apparatus, or 80y
match or any other apparatus of any kind capable of producing a light, Name or k. s

htips Happroval-permission-dgms.gov. in/PermissionExemptionRelaxa
v boryPEREmailCorrespondencelinbax?q=9x%2fesp W2KsDGCnVSbadbA%ad. . 1820




-

——

B

A

S R e

nﬂm'J.fappmﬁi-permiaskn-dm.gmv.WP&rmiuimhmmﬂuluMERMWM!?ﬂxmmmcnum.| bA%3d

1129125, 10:02 AM et
24.2 Charging of Deep Holes:
(1) General precautions and rules regarding handling of explosives shall be observed by the blasting crew, Only

such minimum number of person shall be allowed to remain at the charging site as are required during charging
operations and firing of shot holes.

(2) The entire area where charging of explosives is to be done shall be demarcated by suitable flags and effectively
guarded to prevent unauthorized entry of persons or plying of other vehicles.

(3) Smoking, naked light or open flames shall not be allowed within 300 m of the arca where charging of
explosives is being carried on.

(4) The holes shall be charged (and fired) as soon as possible after the explosive is transported to the site of
blasting.

(5) Explosive cartridges shall not be slit or deformed. Adequate amount of cap sensitive explosive shall be used
with non cap sensitive explosive charge to ensure complete detonation of the explosive charge.

(6) Explosives shall be delivered/charged first into the hole farthest from the ‘Priming Station’, so as to avoid
persons walking among piles of explosives and charged holes.

(7) Not more than one hole shall be in process of being charged on any face at any point of time.

(8) All operations connected with charging, stemming and making connections shall be done while standing on the
solid ground that is to stay, on the side of holes away from the quarry face.

(9) The cartridges of explosives shall be lowered carefully into the shot holes, so as to avoid sticking of cartridges
in the shot holes, thereby causing air space(s) in the explosive column. After charging such hole with explosives, the
length of the uncharged/remaining portion of the hole shall be measured to confirm that the cartridges arc in close
contact with each other and there is no air gap between the explosive column. In case, the length of uncharged
portion of the hole is not as per calculation, thereby indicating the presence of air space, attempt may be made to
push down the charge in case of slurry explosives only. The remaining hole shall then be stemmed with moist
sand/aggregate of suitable size before blasting the shot holes.

(10) Explosive charge shall not be allowed to slecp over in holes unless express permission in writing to the effect
is obtained.

Q g 250 MISCELLANEOUS:

25.1 Separate stock yards shall be maintained for dumping and despatch of minerals and it shall be ensured that
despatch of minerals is not carried out from the stock yard where dumping is under progress.

252  No work whatsoever shall be done where provisions of Regulation 127 of the Metalliferous Mine
Regulations, 1961, arc attracted due to the presence of river, jore or any nallah in the vicinity, The entire ground
lying within 15m of such river, nallah or jore shall be filled up and consolidated and raised to a RL which is at least
3m above the known highest flood level of the river/nallah/jore.

25.3 Garland drains of adequate size shall be provided on the surface on the periphery of the opencast workings to
divert rain water from flowing down the slopes. The drains shall preferably be made impervious by plastering of
floor and sides to minimize secpage of water through the sirata.

25.4  Trucks, tippers and other heavy vehicles, not belonging to management shall not be allowed in the mine
premises without a valid pass issued by the competent authority of the mine. Before the pass is issued the mine
engineer/competent person shall check the roadworthiness of such vehicle. In order to check the entry of such
vehicle in the mine premises, properly manned check gate shall be provided at the mine entrance where the record
of entry & exit of cach vchicle shall be maintained. At the check gate the license of the drivers shall also be checked
for eliminating the possibility of unlicensed persons driving the vehicle, (b)(i) Persons engaged in surface operation
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and in particular, the Contractor’s workers shall be provided closer and cumpetcl.:lt supervision. (.i:“‘! All persons
engaged at any work within the mine premises through the contractors shall be prowde(} relevant training and other
job related briefings and that the drivers of the vehicle belonging to contractors entering the mine premises have

additionally been explained the salient provisions of “Traffic Rules”. (iii) Each and every operation, including the

operation carried out through contractor’s worker or by outside agency, shall be placed under the charge of a

competent supervisor, duly appointed and authorized by the manager.

25.5 In the event of any change in the circumstances connected with this permission which is likely to endanger
the life of persons employed in the mine or the mine, the mining operations for which this permission has been
granted shall be stopped forthwith and intimation thereof shall be sent to this Directorate. The said mining
operation shall not be resumed without express and fresh permission in writing from this Directorate.

to which this permission has been granted, is violated or not

25.6 If at any time any one of the conditions, subject
been revoked with immediate effect.

complied with, this permission shall be deemed to have

25.7 This permission may be amended or withdrawn at any time if considered necessary in the interest of safety
and is being issued under Regulation 106(2)(b) of the Metalliferous Mine Regulations, 1961 only without prejudice
to any other provisions of law which may be or may become applicable at any time.

25.8 This permission does not absolve the owner, agent and manager from the other statutory obligations prescribed
under any other law or any other legal instrument in force. The sole and complete responsibility, to comply with the

conditions laid down in all other laws for the time-being in force, rests with the owner, agent and manager. This

permission is subject to any order or direction from any Court of the competent Jjurisdiction.

25.0 This Permission is issued without physical verification of the mine area, and on the basis of the copies of valid
lease agrcement, appointment of manager, surface plan and other relevant documents submitted by the
owner/agent/manager.

25.10 This permission shall remain valid for a period of five (05) years from the date of issue of this letter or up o
the validity of lease period, whichever is earlier.

mm’ 1) 31333“'
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2286/2085 01100 1HUEES  0.1100
2288/2051  0.0600 NI 0.0600
2289/2213 16000 S 2 1.6000
2302/1934 00100 TS 2 0.0100
2304/13 0.0700 IS 2 0.0700
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